
\ C 
4 i 

C 
I 

$7- I 

I 
ACT No. XXXIl OF 1934. I 

I 

I 

[PASSED BY THE INDIAN LEGISLATURE.] 
(Received the assent of the Governor General on the 8th 

September, 1934.) 
I 
I 

An Act to consolidate the law relating to customs duties. 
I 

W HEREAS it is expedient to consolidate the law relating to 
custolns duties on goods imported into or exported from 1 

British India by sea and to customs duties on goods imported 
into or exported from Bi-itish India by land; It is hereby enacted 
.as follows : - I 

1. ( I )  This Act may be called the Indian Tariff. Act, 1934. f,","t'::il,";m"-. I 
mencement. 

(2) I t  extends to the whole of British India except the Chief 
Commissionership of Aden. 

I I 

(3) I t  shall come into force on such date as the Governor 
I 

I 
 general in Council may, by notification in the Gazette of Indi'tz, I 

.appoint in this behalf. 
I C 
I 2. (1) There shall be levied and collected in every port to Dutiesspeci- 

fled in Sohe- 
which this Act applies, the duties specified in the First md dules ~ O I X  

Second Schedules. 
levled. 

(8) The Governor General in Council may, by notification i n  
the Gazette of India, fix, for the pukpose of levying the said 

.duties, tariff values of any articles enumerated, either specifi- 
#tally or under general headings, in the said Schedules as 
chargeable with duty ad vdlorem and nlay alter ally tariff 
-values for the time being in force. 

(3) Different tariff values may be fixed for different classes 
.or descriptions of the same article. 

I 

I 

r (4) Nathing in this Act shall auth'orise the levy of customs 
i 

t duties on any article carried from one custoins port in British 
India to another such port except salt, opium and spirit. 

I 

3. (1) Where in respect of any article a preferential rate of J.evy oi duty 
I 
i 

where stan- sevenue duty is specified in the First Schedule if the article is d ard rate and 
the 1'1-oduce or manufacture of the United Kingdom or of a, preferential rate are speci- 

, 
I 

British C~lony, the duty to be levied and collected shall be at  fl*. 

the standard rate, unless the article is the produce or manufac- 
ture of the United Kingdom or of a British Colony and the an1.ticle 

2$ i s  determined, in accordance with rules made under sub-section 
3(8), to  be such produce or manufacture. 

(2) The , 
P k e  annas 6 OT 8d. 

1 ! I 
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(2) The Governor Geeera1 in Councfl'!rhay, by 
the, Gazette of India, make rules- 

(a) for determining if any article is the pro 
facture of the United Kingdom or a 

. . . . 'and . . \ 
. . 

. . ( b )  making- prorisi~& .in 'cases ;here a 

importation proof is not forthcoming 'where required 
in accordance with the rules made under c l n ~ ~ e  (a)  

' 
that any article is the produce or manufacture of . 

the United Kingdom or a British Colony- . . 

(i)' whereby duty may be levied a t  the' standara rate. 
and a refund given of the extra duty paid, if such . . 

proof is produced within a prescribed period, and: 

' . (ii) whereby duty may be accepted ~ovisionally at the . . 

preferential rate -on execution of a bond for t h e  . . 
. .. payment of the balance of duty if such prdof is 

. . .  
not produced within the prescribed period, and 
for the recovery of any balance due after the 
e?piry of t h e  prescribed period 
were duty short-levied with 
section 39 of the Sea Custom 

(3) For the purposes of this section and of th  
the expression "United Iiingdom" means the United Kingdom 
of Great Britain and Northern Ireland, and the expressiorr . , 

"British Colony" includes a British Protectorate and any of the 
Mandated Territories of Tanganyilra, the Cameroons under British: 
mandate and Togoland under British Mandate. 

. power of Qo- 4, (I) Where, in .respect of any article chargeable under t,he 
vorltor Oone- 
n~l~ocouni.~ First .Schedule with a duty characterised in the tliird column 
to biter rjro- 
W~IVP duties. thereof as p~otective, the Governor General in Council is satisfied, 

after such inquiry as he tliinlis necessary, that such duty -baa 
become' ineffective or excessive for the purpose of securing t h e  
protection, intended to be afforded by i t  to a similar article 
nianufactured in India, he may, by notificntion in t l ~ e  Gazette- 
of India, increa~e or reduce such duty to such extent as 110 thinka 
necessmj either generally or in respect of such article when 
imported from or manufactured in any country or countries 
specified in the notification : 

Provided that the duty leviahle on any s 
no case be less than the duty leviable on a like article of British 
manufacture. 

(2) Tbe Governor General in Council may, by notification in 
the Gazette of India, prescribe the corlditions subject to which 
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articles shall be deemed to be of British manufacture for the 
purposes of this section and of the First Schedule. 

- 5. Where a customs duty a t  any rate prescribed by or under ~ ~ ~ 9 " " , ~ \ ~ :  
this Act or any other law for the time being in force is leviable ports by land. 

on any article when imported into, or on any article when 
exported from, a port in British India, the Governor General in 
Council may, by notification in the Gazette of India, direct that 
a duty of custohs a t  the like rate shall be leviable on any ~ u c h  
article when imported or exported, as the case may be, by land 
from or to any territory outside British India, which he may, 
by a like notification, declare to be foreign territory for the pur- 
poses of this section. 

6. (I) Snlt, opium and spirit imported from any port in ;;~~&;lt, 

British India and protectcd by the certificiite of any offjcer splrlt, wllen 

empowered in that behalf by the Governor General in Council ~ ~ , " ~ ~ ~ , " & ~ y  a 

or the Local Government, are chargeable with only the amount, 
if nny, by which the duty leviable thereon under the Firat 
Scl~edule exceeds the duty shown by such certificate to have been 
already paid in respect thereof. 

(2) The amount, if any, paid to the Government as the price 
of slrcli salt or opium is not duty within the meaning of this 

Q sqction. 

(33 Nothing in this section applies to spirit which is exported 
under bond for excise duty from one customs-port to anather 
customs-port under the provisions of Chapter XIV of the Sea 

TIII of l8iR. Customs Act, 1878. I 

7. So far as regards the Presidency of Fort Saint George, the b$i",n;;ou;f 

VI of 1844. unrepealed provisions of the Madras Inlmd Customs Act, 1844, slonnas to 
and so far as regai.ds .the' Presidency of Bombay, the unrepea1e.I 

XXIXof 1857. provisions of the Uolribay Land-custotns Act, 1857, relt~ting to 
the levy of duties nnd to dutioble goods, shall, mutatis mutundis, 

C. apply to duties levied and goods liable to duty under or by virtue 
of section 5.  

8. (1) where any country, dependency or colony p o p  or Addltlonallrn. ort dnty on 

bestows, directly or indirectly, any bounty or grant upon the 1 ount y-ied , 
articlea. 

production tllerein or t l ~ e  exporti~tion tllsrefroin of ang article 
,and the. article is c l~ar~eable  with duty under the provisionv of 
illis Act, then, 111,on the importation of any such article into 
Uritisll India, whetl~er the same is imported directly from the 
eountry of production or otllcrwise, and wbetl~er it is ~mported 
in tile salrle condition as yllen exported from the country of 
prod~lction or has heen changed in condition by manufac!tur~ 
or otherwise, t l ~ e  Governor General in Council may, by not 17- 

in the Gazette of India, impose an additional duty 

I . .  
? . , . . .. . . ; .. .. . . - :-.'.--. . - ,. .. . . ,.- ... . - .. . . . . --.-u.,.7.<A- "--. . . - . . -. . - - . . 
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* equal to the net amount of such boullty or grant, however the  
same be paid 6r bestowed. 

(2) The ne4 amount d any such bounty or grant as aforesaid 
shall. be, from time to time, ascert$ned, determined and - 
declared by the Governor Genekal in Council, and,the Governor 
General in Council may, by notification in the Gazette of 
India, make rules for the identifimkion of such articles and for 
the assessment and collection of any additional duty imposed 
upon the importation thereof under sub-section (1). 

$ ?  9. (1) Where the rate of duty or other taxation imposed in 
in certain case8. any country, dependency or colony upon sugar not produced 

therein exceeds the rate of duty or other taxation imposed upon 
sugar produced therein by more than the equivalent of six francs 
per one hundred kilogrammes in the case of refined sugar or five 
francs and fifty centimes per one hundred kilograinmes in the 
case of other sugar, then, upon the importation of any sugar from 
such country, dependency or colony into British India, whebher 
the same is imported directly from the collntry of production 
or otherwise, a id  whether it is imported in the same condition 
as when exported from the country of production or has been 
changed in condition by manufactut-e or otherwise, the Governor 
General in Council may, by notification in the Gazette of India, 
impose, in addition to any other duty or taxation imposed uuder 
this Act or any other law for the time being in force, a special 
duty not exceeding one moiety of such excess. 

(2) The Governor Generd in Council mag, from time to time, 
by general or special order, declare, for the purposes of sub- 
section (I),- 

(a) what artic.les or substances containing any saccharine 
matter shall be deemed to Ee "sugar" and what 
kinds of sugar shall be deemed to be "refined sugar" 
or "other sugar", respectively ; and 

( b )  what sums in the currency of British India shall be 
deemed to be the equivalent of "francs" and 
"centimes", respectively. 

(3) The amount of t5e excess referred to in sub-section'(1) 
shall be from time to tiine ascertained, determined and declare3 
by the Governor GeneraJ in Council, and the Governor General 
in Council may, by notification in the Gazette of India, make 
rules for the identification of sugar and for the assessment and 
collection of any special duty imposed upon the importation 
thereof under sub-section (1). 

In contracts 10. I n  the event of any duty of customs or excise on any 
amonnt of in- 
creased or de- article being imposed, increased, decreased or remitked after the . 
creased duty 
t o  be  added making 
or deducted. 4 

- . - -,"*-". * =. ...-" s>.-=*.-*. . 
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making of any contract for the sale of such article without stipu- 
lation as to the payment of duty where duty was nob chargeable 
at the time of the making of the contract, or for the sale of such I 

article dut-y-paid where duty was chargeable a t  that time,- ! 
I 

(a) if such imposition or increase so takes effect that the 
duty or increased duty, as the case may be, or any 

. part thereof, is paid, the seller may add so much to 
the contract price as will be equivalent to the 
amount paid in respect of such duty or increase of 

* duty, and he shali be entitled to be paid and to sue 
for and recover such addition, and 

( b )  if such decrease or remission so takes effect that the' 
decreased duty only or no duty, as the case may be, 
is paid, the purchaser may deduct so mudl  from the 
contract price as will ba equivalent to the decrease 
of duty or remitted duty, and he shall not be liable 

. . to pay, or be sued for, or in respect of, such deduc- 
tion. 

11. (1) When the duty specified for any article in the First Dur~tionot 
protective schedule is characterised as protective in the third column of ,j utiee and 

that Schedule, that .duty shall have effect only up to the date, f",",TyO&,'t"kal 
if any, specified in the seventh column of that Schedule. modify in Council or re- to 

(2) If, after such inquiry as he thinks necessary, the Gover- ~ $ $ ~ t a i n  
nor General in Council is of opinion that the duty specified in the 

- First Schedde in respect of wheat has become unnecessary or 
excessive, he rriay, by notification in the Gazette of India, rcmit 

A such duty or reduce it to such e-xtent as he thinks fit. 
r . (3) If, after such inquiry as he thinks necessary, the  Govei-nor 

General in Council is of opinion that the duty specified in the 
First Schedule in respect of wheat flour is excessive, he may, 

. hy nobification in the Gazette of India, reduce such duty to such 
extent a.s he thinks fit, but not so as to make i t  lower than an 
ad valorem duty,of twenty per cent. 

12. All notificabions published under this Act may be can- pO,,t, 
celled by the authority publishing the same. cel tions. notiAca. 

13. (1) The Acts mentioned in the Third Sbhedule ate Repeals. 

repealed to the extent specified therein. 

(2) A11 notifications published and all rules and orders niade, 
, or deemed to have been made, under any of those Acts and in 

force immediately before tlie colnmencement of this Act shall, so 
far as they are consistent herewith, be deemed to have been, 

, -  respectively, published and made under this Act, and all refer- 
ences made, or deemed to be made, to the Indian Tariff Act, , 

VIII of 1894. 1894, in Acts or Regu!ations passed before the commencement of 
this Act shall be deemed to be made to this Act. 

TKE FIRST S O r n D U L E .  
5 
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THE PIRST SCHEDULE. ' *riu 

- -- I- 
SECTION I. 

LIVE ANUALS AKD PRODUCTS OF THE ANmAL KINGDOAT. 

1 ANIarr&s, living, all . . Free . . ' . . . , 
sorts. 

2 BACON a n d ' H ~ ~ ,  'not Reveuue . 25 per cent. ad , .. e .  

canned or bottled. valoren&. 

9 FISH, not otherwise Revenue . 25 per rent. ad . , . . 
sprclilcd, valorem. 

3 (1) FISH, salted, wAt . Revenue . Snch rate or rates . . . . 
of duty not ex- 
ceedlug one rupee 
per Indian mauud 
of 82 217 Ibs. 
avoirdupols 
weirht, a s  tho . 
Governor Gene- 
ral in Co~~ncl l  
may by not,iRca- I 
tion'in the Gaz- 
ette of India I 
from time t o  tim;? ! 
prescribe, plus Ut 
per cent. ad. 
valorem. 

3:(2) FISH, ealted, dry . Preferential Rs. 8-8 per cwt. . . . Re. 1-8 per 
LPIL revenue. cwt. 

3 (8) FISH, unsalted, dry . Prefrxenthl 30 per cent. ad 
UY. revane.  valorem. 

S (4) \ F1smrrWs including Revenue . 25 per cent. ad . . 
singally k i d  s o m e  valorem. 
and.sl~arhfins. 

4 1 D V ~ E R .  CHEESE nod Revenue . 25 per cent. ad . . . . 
GHEE. valorem. 

4 (1) MILK, condcnsed or Preferential 30 per cent. ad 20pereent. . . 
preserved including revenue. v a l m m .  ad valorem. 
milk creaL. 

5 C ~ ~ ~ ~ ~ , u n p r e p a r e d  . Revenue . 05 per cent. ad . . . . 
vahrem 

6 (1) COWRIES and SBULLS Revenue . 25 per cent,. ad . . . . 
valorem. 

5 (2) IVORY, unmanufac- . . 20 per cent. 
tured. ad valorem. 

SECTION 11. 

PRODUCTS O F  THE \lEGETAULI!: Klh'GnOH. 

0  PLANT^, living, not Bree . . . . . . 
otl~erwise specfied. 

6 (1) RUBUER STUXPS . . . . . . . 
ad .. 2 0  Per cent. 

valorem. 

! 



I 

4t . i 
I 

Indian Tariff. 
I - 

4 
Item 

No. 

- 
8 

8 (1) 

0 

0 (1) 

0 (2) 

0 (3) 

0 (4) 

Q (5) 

Q (6) 

10 

10 (1) 

11 

11 (1) 

11 (2) 

11(3) 

11 (4) 

12 

- 

Hame.of article 

P ~ m s  all ' sorts 
fresh, 'dried, snlted 
or preserved not 
othern4se sgedfled. 

~ U R ~ A N T S  . . . . 
COFFEE not other- 
wise specifl ed. 

COFFEE canned or 
bottld. 

. . .  TEL 

The following SPICES, 
namely :- 

Cardamoms, cassia, 
clnnarnon, clo\.es, 
nutmegs and 
pepper- 

(a) Unground . 
(b)  Ground . . 

The following UN. 
QROFRD SPICES, 
namely :- 

Chillies, glnger and 
mace. 

BETELNUTS . . 

GRAIN and PULSZ.  

pulse, but excludinu 
flour.. 

PLOm not 0therwi.e 
specified. 

 HEAT FLOUR . 

Baco . . 
Sano and Tarroca . 

STARCn and P.<nrNa . 
SEEDO all sorts not 
o t h e h e  specifled. 

Nature of 
duty 

Preferentaial 
revenue. 

Revenue . 
Prefercntlal 
revenue. 

Preferential 
revenue. 

Preferential 
revenue. 

Preferential 
revenue. 

Revenue . 

Preferentla 
revenue. 

Preferentin' 
rcvenue. 

Prelercnt.in 
revenue. 

. . 

Protective. 

Revenue . 
Protective. 

. . 
Prcferentia 
revenue. 

Revenue . 

Revemie . 
.~___n,i 

Standard rate of 
duty. 

Prrferentlal rate of duty 
If tlie artiole is the pro- 
duce or manuIacture of Duration - ! of ~votect ive 

I \rates of duty. I 
The 1 United 1 A Britlsh / 

Kingdom. Colony. 

30 per cent. ad 
valorem. 

ILe. 1-4 per cwt. . 
25 per cent. ad 
ealorem p l ~ ~ s  one 
anna per pound. 

20 er cent. 
a%valwern. 

30 per cent. ad 20 er cent 0 er cent - 1 
e a ~ o r m .  1 afva~or&I a%t)a~orenJ i 

- 
. . 

25 per cent. 
ad valwem. 

45 per cent. ad . . I 
valorem. 

! 

.. 
- + 

37) per cent.. ad 
valorem. 

30 per cent. ad 1 
vdorem. 

' 45 per cent. ad 
I 

valorem. I 
30 pcr cent. ad I 
valorem. 

. . 

22) per cent. 
ad valorom. 

374 1)eraent. 
ad cralorem. 

20 per c ent. 
ad valorem. 

Rs. 2 percwt. . 

25 per cent. ad 
ealorem. 

Rs. 2-8 per cwt. . 
Free . . .  
30 pcr cent. ad 
valorem. 

15 per cent. ad 
valorem. 

25 per cent. ad 
.valorem. 

I 

. . Murch 318t, 
1935. 

. . Mnrch 318t. 
1935. 

. . . . 
20 er cent 
J v a z o r e ~ .  

' ' 
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I t e m  , Name of article. Nature of Standnrd rate of 
No. duty. duty. 

I 

OILSEEDS imported 1 ... Prce . : 
. into British , I n d h  . . 

by sw -.from the 
territories of any . , j Rincc or Chief in India. I .a : . . I  . 

1 OILSEEDS ion-essen- ~referent.ia1 30 per cent. ad (') - ail. a r t s  'ilot r aeuue . ,  t~ake. 
othkrwise specified, 
including ooprn or 
coconiit kernel. . . 

s ,  

12 (3) R c n n ~ ~  s ~ % n s  . . . . Free ; . 
12 (4) *EOPS . . . ... Free . . : . 
12 (5) FODDER, BRAN and Revenue . 29 per cent. ud 

POLLbRrIS. %~167e1)2. 

13 DYEING and TAXNIh-fl Revenue . 25 per ceot.. nd 
S~IIISTANCES, all sorts z'nlorern. 

i not other114se spcci- I fled. 

... Free = .  

13 (3) Qnvs, REBINB and 
LAC all ports not 
othgrwlse specified. i 

13 (4) QUhrs, Arabic, Benja- Preferentinl 30 per cent. ad 
min (ms and cowrie) revenue. anloran. 
and DAMMER (inclu- 

,ding unrefined batu) 
and rosin. 

13 (5) STICK or ~ E E D  LAC . ... Free . 
13 ( 6 )  O P ~ N  . . . Revenuc . Rs. 30 per seer of 

80 tolaa or 18% 
per cent. ad 
volornn, whirh- 
ever is hlgher. 

13 (7) 1 CIXCEOSA BARK . I ... ( Free . . ' . I 
14 I CANES and RATTANS. I Bcvenue . 1 25 per ccnt. ad 

valorem. 

SECTION 111. 

FATTY SUBSTANCES GREASES OILS AND PRODUCTS OF THEIR DECOMPOSITION; 
PREPARED ALIGENTARY P ~ T S  ; ITAXES OF SNIMAL OR VEGETABLE ORIGIN. 

15 1 Allsortsof STEARLLVI,: Revenue . ... ... 
WAX, QRXAsE and , I amarar. FAT not 

I othcnvise specifled. 

15 (1) LARD, not canlied or Revenne . 1 25 per cent. ad I ... / ... I I bottled. ralorern. 

I 15 (2) B ~ E s n a x  . . : Preferential 30 per cent. ad 
revenue. valorem. 

15 (3) TALLOW . . . . ... Prcr . . . 
15(4) PISH OIL including I Yrcferential 30 per cent. ad 2Operoent. .., I I *la oil not ot11er- 1 rexcnue. I .n lorm.  I ad nlam.l ". ( 

wise ~pecifled. I 

15 (5) FIBH OIh 

8' 



- OP 3934.1 Indian Thtiff. 

Preferential ra tc  of duty 
I f  the article ie t l ~ r  pro- 

I duce or mnnufacturc of Duration 
, I t em I Name ui article. of S t a n d u d  rate of -.-- s 0. of protective 

I 
duty. rates of duty. 

i 

16 (6) FISH OIL and whnle Revenue . 
oil;lla+denrd or hy. 
drogemted. I 

I 

16 (6) VeQETAntE WON- Preferential 
ESSENTIAL O l t s  not revenue. 
otherwise specilted. j I 35 per crnt. ad 

valorem. 

I 36 per cent. ad 
ralorem. 

25 per cent. I 
ad valoretn .I 

i.. 

SECTION IV. 

PRODUCTS OB TEE FOOD-PREPARING INDTiSTRIES . BEVERAGES, ALCOHOLIC LlQUORB 

16 

16 (1) 

16 (2) 

17 
, 

17 (1) 

17 (2) 

17 (3) 

18 

10 

20 

20 (1) 

20 (2) 

21 

: . - .  ' - 21 (1) PEtOVISIOHB 

B. 

Canned or bottled 
BACON, HAM and 
LARD. 

FISA.canned . . 
ISmo~aSs,  canned or 

bottled. 

SUGAR excluding con- 
feetlonery. 

MOUSSES . . 
C O ~ C T I O N E R Y  . 
SUQAR-CANDY . . 
COCOA and cHOc0- 
UTB other than 
confectionery. 

BISC~TS,  CAKES, and 
farinaceo~ls and 
patent foods can- 
ned or bottled. 

VE(~ETADI.SPRODUCT 
jams, jellies, pickles: 
chutnies. sauces and 
condiments, canned 
or bottled. 

FEUIT JUICES . . 
FRUITS and VEQETA- 
BLES, canned or bot- 
tled. 

CANNED or BOTTLED 
P ~ o v I s ~ o N s  not 
otherwise abccifled. 

AND 

Revenue . 
Preferential 

revenue. 

Revenue . 
Protcctlve 

Recenue . 
P r d e r e n t i ~ l  

revenue. 

. Revenue . 
Preferential 

revenue. 

Revenue . 

Revenue . 

Preferential 
revenue. 

Preferential 
revenue. 

Preferentlal 
revenue. 

VINEGARS ; 

25 per cent. ad 
calorem . 
30 per cent. ad 
valorem. 

25 per cent. ad 
calorem. 

Rs. 9-1 per cwt. 

3 l f  per cent. nd 
ralwtm. 

-60 per cent. ad 
valorem. 

Rs. 10-8 per cwt.. 

.30 per cent. ad 
valorem. 

. 26 per cent.. ad 
oalorem. 

25 per cent. ad 
valorem. 

30 Per cent. ad 
valorem. 

SO per cent. ad 
valorem. 

30 per cent. ad 
ralorem. 

T ~ B A C C O .  

... 

20 ercent .  
ad)valorem. 

.. . 

... 
6 . .  

40 per cent. 
ad valorem.. 

... 
20 per cent. 

ad tolorem. 

... 

... 

20 percent.  
ad valorem. 

20 per cent. 
ad valorem. 

20 per cent. 
ad zalorcm. 

'B 

... 

20 pcrcent.  
ad zalwem.. 

a,. 

... 
..* 

... 

... 

... 

.. . 

... 

. 20 per cent. 
ad valorem. 

20 per cent. 
ad oalorem. 

... 
I 

... 

... 
a,. 

March 81st, 
1938. 

... 

... 

... 

... 

... 

... 

"' 

... 

... 
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I Preferential rate of duty e4r 

: if thc arllele 1s the pro- 
. duce or manufac:ure of Duragon 

Standard rate of 
duty. of protective 

i . The rates of duty. 
Unlted A Brltlsh I Kiugdot~.  ( Colony: I 

PROVISIONS and OIL- Bevenue, . 
MAN'S STOIIES AND 
QROCERIES, all sorts 
not otherwise speci- 
fled. . 

25 per ccht. ad 1 .. valorem. 

25 per cent. ad . . 
valorem. . . 

. . . . 

. . 
annaa per 

.. 

. . 
bottle. e. 

1' 

or more. I 
( b )  Iq bottles .con- 

t ~ i n ~ n g  less than 
27 oz. but not less 
than 20 oz. 

Preferentia 
revenue. 

(c) 1: bottle0 Con- I Prderentia talninB less than rcvcnue. 
134 oz. but not 1 less than 10  oz. 

( d )  I n  bottles con- Preferentia 
tainlng less than revenue. 
6% oz, but not less 
thau 5 oz. 

Nlna pies per Seven ples 
bottle. . . 

per bottle. 
' 

Re. 1-8 er Im- Rc. 1-2-8 . . 
perial gafion. . per ~ m p c -  . * 

rlal gallon. 

(e) I n  other con- Preferentia 
talners. I . revenue. 

22 (2) PORTER, CIDER and 
A- . other PERUESTED . .. LIQUORS exccpt ale 

and beer- 
(a) I n  barrels or 

other, ~on ta ine r s  
contarnlng 27 oz. 

Revenue . 
. I or mote. - I 

( b )  Ip bottles con- Revenue . 
tainlny less than 
27 oz. but not less 
thau 20 oz. 

(r) I n  Lottlcs con- Rcvcnue . 
tnidng less than 
10f oz. but not 
less thau 10 02. 

1 (d) I n  bobtles con- 
taining less than 
6$ oa. but not less 
than 6 oz. 

Revenue . 

( e )  I n  other contain- Revenue . I ers. I 
Wrncs, not contain- 
ing Inore than .I? per 
ccnt. of prool s p l r i t  
(a) Chxmpagnc and 

otllcr sparkling 
wines. 

Revenue . 

Revenue . (b) Other s0rt.s . 



Indian Tarifl, 

heferentlal rate of duty 
if the artlcle 19 t,hhg pro- 
duce or manuf~Eturc of 

Item Name of article. Nattuc of Standard rate of Duration 
No. duty. duty. of protective 

rates of duty. 
The 

22 -i-ieuaturerI (4) SrIRrTS (other spirit)- tlurn 1-i 
(a )  Brandy gln 

whisky A d  othe; 
Sorts of spirits not 
otherwise speci- 
Red, including 
wines contalnlng 
lnore thau 42 per 
Cent. of proof 
splrit. 

( b )  Liqueurs cor- 
dials, &ixtures 
and otiier prepara- 
tiolls contsiuing 
s ~ ~ i r i t  not other- 
wise Sl~eclHed- 

Revenue . Rs. 37-8 per Im- 
perial gallon 
of the strcngtll 
of London proof. 

(i) entercd in such 
a manner as  to 
indicate that 
the 8trengt.h Is 
not to  be tested. 

Revenue . ES. G O  ler Im- 
,Whl  gailon. 

perin1 gallon of . . 
the strength of 

(a) t hc duty on any 
article included 
in this item shall 
in no case be less 
than the duty 
which \vottld be 
charged if the 
article were liable 
to  a duty of 2G per 
cent. ad valorem; 

( I , )  where the unit 
of aescssment is 
the ln~perlal gal- 
lon of the strength 

is greater or I&s 
t.han London 
proof. 

(ii) not so entered P r e f e r- 
cntiil rev- 

\ 
cnuc. , 

: 

Re. 37-8 per Im- 
perial ~:allou of 
the 8trcngt.h of 
Loudon proof. 

Rs. 83-12 . 
per Impe- 
riul gallon I 

( n )  Bitters- 
(i) cntared ' in 

such a manner 
HB to indicate 
that  the 
strength is not 
to  bc testcd. 

London 

P r e f e r- 
ential rov- 
cnuo. 

Rs. 50 1)cr Im- 
perial gallon. 

. . m. 4.5 per 
Iml~crial 
gallon. 

. . 



Indian Tariff. [ACT SXXQ 

I I 

I I I I Preferential rate of dutvl 

Item' Name of article. - Nature of Standard mte' of 
No. duty. duty. 

'.~2-(5$'\-.~P1RITsaCaM~~- . . . . . . . . .  . . . .  . . I  *. . : 

. . 

. . 

. , 

, . 

22 (6) 

22 (7)' 
. . 

23 

24 

. . . . . . . . .  

:-;.....* 

5 %la 

(b)'Drogs and h e -  
dlcines.. EbntBin- 
ing spirlt- 

(l) entkkdlnsictt 
a manner as. to  
lndlcate thnt'tho 

s t r eng th  $ hot  
to  be tested.. 

(ii) not.soent&cd 
: 

. , 

(c) perfumed s p k t s  

- : 

( d i n u r n  . i . 
j 

. 7 

. . 

. . 

Provided tliat - : 
(a) on any article 

chargeable uhder 
thls item with- t.he 
iower rate of duty. 
the duty levied 
shall In no case be  
less thnn 20. per 
cent. ad valozem 
and on any artlcl; 
chargeable under 
this item 'with the 
lilgher rateof duty, 
the duty levied 
shall In no case 
be  less than 30 
per cent. ad Calo- 
fern 

(b )  w&re the urilt of 
assessment Is- the 
Imperial gallon 
of the strengt.h of 
London proof., the 
.duty sluatl be In- 
creased or redwed 
in propo~gon a8 
the.  strength Is 
great& or,l:bs than 
Londotipl'oof. 

DENATURED SPIRIT . 
V I X E Q A R ~ ~  casks . 
O l ~ c ~ r r s s  . . .  
Tonacco, manulac- 
t.ured, not otheiwise 
speclfled. 

$-'; 

. . 

P r  e f e f -  
enthl iev- '  
emie. 

P r e e r- 
enthl iev- 
enue. 

P r e f k r -  
. e ~ i t h l  rev- 
enue. 

P r e f i+ r -  
entill rev- 
enue. 

. 

Revenue . 
Revcnue . 
Rercnue . 
Revekue . 

. . 
e 

Rs 10. er 1nipe 
$1 ga#oq. '. 

. . . . .  . . 

Rs. 29 per k p e -  
rial gallon of tlie 
~trenot11 . of 
~ o n d & i  proof. 

: 

Rs. 60 per lnipe- 
rfal gallon. 

. : 

Rs. 3;-8 per Im- 
perIal gallon' of 
the strength of 

'London proof. 

. . .  

. . 

98 per cent. ad 
ealorem. 

2+ per cent; ad 
calorem. 

25 per cent. ud 
valorem. 

Rs. 3-12 per lb. . 

RS. 36 ver 
~ m t ~ e r h l  - 
gallon. 

Rs. 20 per 
Imperlal 
gallon 
of the 
strength 
of London 
proof. 

Hs. 36 ver 
Imperial:. 
gallon. 

'RE. 26 pcr 
Im' erlal' 
galfon 
of the 
strength 
of Loudon. 
proof. 

. 



Prefcrentialrate of du ty  I i t  the article is the pro- 
duce or nlanufacture of Item Name of article. Naturc of Standard rate of 

.NO. duty. duty. 

\ 

- - - .  
24  (1) . . C r a m s .  . . . Revcnue . .112f per cent. ad .,, ... , valorem. 
24 (2) CIGARETTES . . Revenue '. 25 per cent. ad ... 

r ,  salorem and in ... . 
addition either 
Rs. 8-2 per 
thousand or. 
Rs. 3-4 per lb:, 
whichever 1s 
higher. 

24  (3) ' T ~ B ~ ~ C O  unmanu- P r e f e r- I . 
factured. ential rev- ... ... Rs. 2-12 

enue. per lb. 

. -  

SECTION V. 

MINERAL PRODUCTS. 

26 (1) SALT excluding aalt B e ~ e n u e  . exexhget. under 
Item 0 25 (2). 

. 

CE?IENT not other- P r e f e r- 30 per cent. ad 20per cent. 
mse  specified. ential rev- m l o r m .  1 ern l o -  1 "' I I enue. I 

Free . . . 
The rate a t  which 
excise dnty is f or 
the time being 
levlable on salt 
manufactured In 
the place where 
the Jmpott takes 
place. 

Free . , . 

26(3) The following R m ~ n -  
1NQ and EXQINEER- 
INQ MATERIALS 
namely, chalk, lim; 
and clay. 

Revenue . 25 pcr cent. ad 
valorem. .,. 
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Indian Ta~i f f .  [ACT xxxu . 

Preferential rate of duty 
It the article Is thc pro- 
duce ormanufncture of 

tm. 

Duratlon ot 

rates of duty, duty. 
- 

duty. . 
~ t ~ n d n n i  'rate of 1 ~ a m e  of article. protective ~ a t u r e  

--__--_c_ - 
Bs. 18-4 per ton . 

, 
b 

Free . . .  
25 per cent. ad 
raloram. 

. .  Free 

Tenannasper  ton 

25 per cent. ad 
valorem. , 

25 per cent. ad 
valorem. 

25 per cent. ad 
va lor~m.  

Three annas a r d  
nine les per Im- 
perlaPgallon. 

Three annas and 
n h e  les per lm-  
perlaPgallon. 

Tenannas per Im- 
perk1 gallon. 

e d  1 A British Y- 

P r e f e r- 
entlarrev- 
enue. 

... 
Rcvenue . 

. ... 

Revenue. 

p r e f e r- 
ential rev- 
enuo. 

Revenue . 
Revenue . 
Revenue . 

Hevenuo . 

Revenue . 

6 

-- 
... 

* ... 
... 
... 

... 

... 

Klnbdom. CO1ony' * 1 - 
25 ( 5 )  

25 ( 6 )  

26(1 )  

26 

27 

27 (1) 

27 (2 )  

27 (3) 

27 ( 4 )  

27 ( 5 )  

27 (6) 

Revenue . Rs. 15-10 perton 

. Revenue 12l  per cent. ad i valorem. 

I 

-------- 
RR. 1 3 J 2  
per ton. 

L 

... 
.... 

... 

... 

... 

- _ _ _ _ _ _ _  
PORTLAND Csxenr  

excluding \vhlte 
Portland cement. 

STONE prepared as  for 
road metalling. 

HARULE an! STONr 
not .~therw~se specl- 
fled. 

NBTALLIO ORES, all 
sorts except ochres 
and other plgment 
ores. 

COAL, COKE and 
PATEIT PUEL. 

ASPHALT . .  

PITCH and TAR . 
All sorts of MINERAL 

OILS not othernise 
specifled. 

KEROSENE . also any 
MINERAL ~ I L  othet 
than kerosene and 
motor splrit whlch 
has its flashing point 
below one hnndred 
degrees of Pahren- 
he~t'a thermometer 
by Abel's close test. 

MINERAL OIL, not ln- 
cluded In Item No. 
27 (4) or Item No. 
27 (6) wllich is suit- 
able f ~ r r  use as a n  
lllumlnant in wick 
lamps. 

MOTOR SPIRIT . . 
27 ( 7 )  

- 
.... 

... 

... 

... 

... 
15 1)erreut. 
adml@rtm.  

... 

... 

MINERAT. 011~- 
(a )  wh!ch has Its 

flasliing point a t  
or above two 
hundred degrees 
of Fahrenhelt'e 
thermometer and 
Is ordinarily 'used 
for the batehing 
ot jute or other 
flhre - 

( b )  whl!h has its 
flashlng polnt a t  
or above one 
hnndred and fltty 
degrees of Fahreu- 
helt's thermo- 
meter, is not suit- 
ablc for usc as a.n 
illlrminant In 
wick lanlpq and is 
such as is G t  ordi- 
narily used except 
as fuel or for some 
sanitary or I~ygle- 
nic purposes. 

... ... 
... 

.- 

-. 
... 

... j 

... 

v 

... 

... 

... 

... 

I j 
I 

1 i 

.,. 

... 

... 

... 

... 



OF 1934.1 Indian Tari f f .  

Prrferential rate of duty 
if the s r t l c l ~  Is the cro- 

Item Name of article. Nat l~re  of St.an5~rd rate of , 
Or ma' ufac"urc Of D1lrat'o' Of 

No. duty. duty . ~ro tec t lve  
rates of duty, 

P r e f e r -  
ential rev- 
enue. 

I degrees of t hc - f ib -  
renheit thennometer 
by Abel's close test. 

SECTION VI. 

28 CHEBICALS DBUQS P r r f e r - ' 30 per cent. ad ?Ope1 cent 
and B~ED~CINES,  nll entiai rev- valorem. ad vnlo- 
sorts not  othenulse enue. 
cpccifled. rent. 

28 (1) BLEACHINQ PASTE . . .  . . Free . . 
and bleaching 

o r d e r  
25 (2) & P P R R ~ S ,  green (fer- Revenue . 2 t  per rent. ad . . rous sulphate). vnlwent. 
28 (3) SELPH~E . . . . .  . . Free . . . . 
28 ( 4 )  LIQUID GOLD for P r e f c r -  25 per cent. ad 16 per ccnt. 

glass-maklng. entlnl rev- vnlorem. 
enue. 

ad valorem 
28 (5) HEAVY C H E ~ C A L R  Protective Re. I -5 pcr curt. or . . 

t he  following, name! 
ly :- 

25 per cent. ad 
valorem, which- 

Magnesium chlorlde. eber is hiahrr. 

0 errent .  I '  a g . valo- 
. . 
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Indian Tan'ff: 
t 

[ACT XXXII 

Item 
No. 

28 (9) 

28 (10) 

28 (11) 

28 (12) 

28 (13). 

28 (14) 

29 

29 (1) (I I N E AC A T 0 0 RAPE • . . . 
E ILMS, exposed. 

3 0  PAINTS, COLOURS nnd . . . . 
ParrtTmxs'maTERIaLs, 
al! sorts not other- enue. 
wise speci~led in- 
cluding paints.'soln- 
tious a n l  eomposi- 
tions containing 
dangerous pctro.eum 
wi tn~n  the meanlog 
of  the lndlan Petro- 
leum Act, 1899. 

30 (1) DYES derlved fronl Revenue . 10 per ccut. ad . . . * .  
coal-tar, anti coal- valorem. 
tar derivatives, 
used in any dyeing 
process. 

30 (2) I'ALXTS, 

16 

. Name of artlcle. h'atureo! 
dlltp. 1 

Iltaniayl rate oi 
dlity. 

-- 
RS. G-4 ycr lb. . 

I 

183 per ccnt. ad 
walorem or Rs. 6-b 
per pound of sac- 
charine contents, 
whichever is 
higher. 

Rq. 30 per seer of 
80 tolas or 18f 
yer cent. ad val- 
orem, whichever 
is higher. 

Free . . .  

---------- 

SACCHARIXE (except 
in tablets) and such 
other substanc28 
as the  Governor Ge- 
neral in Council m y  
by notillcationin th: 
Gazette of India de- 
ciare to he of a'like 
nature or use to sac- 
chzriue. 

Saoo~a~rms T a n L s r s  

ALRALOIDS OF OPIUX 
and their derivatives. 

ALuaLorns  extracted 
iron1 CINCHONA 
BARK includinj 
Quinine and alka- 
loids derived from 
other Bources which 

! arechemlcally identl- 
cal with alkaloids 
extracted from cin- 
chom bark. 

-- 
Revenue . 

Revenue . 

Revenue . 

. . 

ANTI-PLAQUE S E I ) ~  

TOILET REQUL~ITES 
not otherwise speci- 
Bed. 

C r N s a r a ~ o o a u a  
FILMS, not exposed. 

Prefcrcntlal ratc of duty 

ducc or manufacture of , Duration of 
p~otec',ive 

rates of duty. b 

:%etl7 ;bd' I* Brlbi~h 1 ' 
KinBom. 

* .. 

. . 
' 

, 

. . 

. . 

a 

. . 
. . 

. a  

.. . . 
. P r e f e r -  

entiai rev. 

Colony. I 
I 

.. I--- 

euue. I 
P r  e i e r -  25 per rent. ad 

. o  

. . 
x 

. . 

. . 

. . 

. . 

entlal rcv- vfibrem. adv&orem. 
enue. 

15percent.  .* 
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I ThetolIowing P ~ m s  
I 00MW8 and 

P A l N T E B 8 ' U W B U L S ,  
namelY barytea tur- 
pentine: tnrpeAtlne 
subatltute, and var- 
nish not containing 
dangerous petroleum 
wlthln thr meaning 
of the Lasdlan Petro- 
lpum Aot, 1899. 

Item 
. Ro. 

-- 

. . 
PLVmAGO and QUA- 

PEUTE., 

PBINTERS' LNK . 
LEAD PENOILB . , 

Prelerentlal rate of duty 
U the artlele is the prc- 
duce or manufacture of . Name of artlcle. Daratlon of 

protective 
rn;tes of duty. 

Kln@om. Coloqy'. 
I 

SLATE PENOILS . 
. . 

NATVR~L EssRAma& 
Oils all sorts not 
o thehbe  specllled. 

P r e f e r .  
entlal rev. 
enue. 

Revenue . 
P r e f e r -  
entlal rev- 
erie. 

Revenue . 
P r e f e r -  
en tk l  rev. 
enue. 

SO per cent. nd 
valorem. 

10 per cent. ad 
valorem. 

30 per cent. ad 
rabrem or one 
anna per dozen, 
whichever is 
higher. 

26 Der cent. ad 
valorem. 

30 per cent. ad 
valorem. 

1 .., 
20 ercent 
a B z a ~ , r ~ .  

20 per cent. 
advalorem. 

20 percent. ... 

SL (3) E S s ~ w T I A L  On9,  
synthetic. 

a1 valorsm. 

... 

... 

31 ( 2 )  

' 

31 (6) PERPOKEBY not I o ~ e r w ~ e s p e o i ~ c ~ .  

... 

... 

SOD not o thedae  
spedfled. 

SOAP, TOItET . . 

The following 
NATDBAL ESSENTIAL 
O n 6  namely 
almdnd berg&mo( 
gajupadtl camphor, 
cloves ~ucnlyptus, 
lavender lemon 
ottorose 6nd pepper: 
mlnt. 

SOAP HOn8EEOLD 
and ~ A V H D R Y -  

( a )  in laln ban  of 
not gas thsu one 
pound In welght. 

(b )  other sorts . 

P r e f e r -  
entlal rev. 
enue. 

Revenue . 
Revenue . 
Revenue . 
P r e f e r -  
ential rev- 
enue. 

Revenue . 
. . 

Revenue . 

. Xevenue l 25 per cent. ad 
W ~ T S ~ .  

30 per cent. ad 
wtcmn. 

60 per ccnt. ad 
oalurem . 

... 

25 per cent. ad 
valorem. 

25 per cent. ad 
valorem. 

20 ercent ..- 
a8oalornt;. 

... ... 

... ... 

... ... 

... 

25 ercent. ... 
a i w l o r m .  

... 
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No. 

- 
SECTION VIII. 

RUBBER AND ARTICLES MADE OF RUBBER. 

SECTION X. 

. . 

I 
SECTION IX. 

IND CORK AND WARES OF THESE MATERIALS ; GOODS MADE 06. PLAITING 
MATERIALS. 

PAPER AND ITS APPLICATIONS. 

40 

40(1) 

*O (2) 

40 (3) 

41 

42 

I 

. . 
20 er cent. 
J v a l w e m .  

! 

.'&'ooD and T I ~ E R  
all sorts, not other: 
wise specifled, in- 
clud~ng all sorts of 
ornsmcntnl wood. 

-WOOD . . 
a m n T u ~ ~  and 
CAnINETwBE not 
otherwise sp;ci5ect, 
excludiug mould- 
ings. 

TEA CnEaTS and parts 
and flttlnps thereof. 

CORK xANu..WnmEt3 
not otherwise 
npecltied. 

F m m T u ~ ~  OF WICK- 
ER WORK or bamboo. 

Protecti\,e 

P e f e 1- 
entkl  rev- 
enue. 

- 

. < 

. . 
. . 
. . 

Revenue . 

Revenue . 
P r e f e r-  
entlnl rev- 
emle. 

Reve~lue . 
P 1 e f 8 r-  
entisl rev- 
enue. 

p 1 e f e I- 
ential re\.- 
enoc. 

- . - .a J4 (1) PUINTIIYQ 

RE. 56-4 per ton . 
30 per cent. ad 
ruJorem. 

25 per cent. mj 
vdwem.  

2 l  per cent. ad 
valorem. 

30 per cent. mj 
vaIorem. 

25 p a  cent. mj 
valorem. 

30 p v  cent. ad 
valorem. 

30 per cent. ad ' 

c-alorem. 

. . 
. 2Oper cent. 

ad valorem. 

. . 

.. 
20 pw cent. 

ad valorem. 

. . . 
20percmt. 
ad valorem. 

20 ercent. 
a s)oalorem. 

. . 

. . 

. . 

. . 

. . 

. . 

. . 

. 

M a r ~ h  31st, 
1939. 

. . 

. . 

. . 

. . * I  

I 

I 
. . i 

I 

. . I 
I 
I 
I . . 
I I 
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prefsrentlsl rbte Of duty 
y the article Ir t i  e Pro 

No. 
~ : & d  A Britlsh 

KlngdOUl. 001onY 6 . .  



Indian TaGff. I 
Preferential rate of duty 
if the article Is the pro- 
duce or man~iac tu te  of Duration c 1 

protective 
rates of duty; 

duty. duty' / I A Brltleh 
Klngdom. Colony. 

SECTION XI. 

TEXTILE MATERIALS AND T E X T I L ~  GOODS. 
I 

46 BILK. ~ ~ ~ ' ( e x c l u d l n g  PIOMIVD 25 'per cent. ad . . . .  1 ... 
sllk waste and no&), 
and silk cocoons. 

valorem p21ts 14 
annns per Ib. 

40 (1) BILK Wdsmand 60IzS Protective . 25 per cent. ad ... 
% wloTcm. I 

. ... 40 (2) WOOL, RAW, and wool- . . .  ( tops. ... Free ... 

March 3 1 4 .  
1939. 

Mmch 31st, 
1039. 

... 

... 

. . . .  

I 

46 (5) S I S A L ~ ~ ~ A L O E  Prsarr Preferential 30 per cent. ad ... 20 percent. ., 
revenue. valorem. 

47 SILK YARx incl~tdfng Protective. 26 per cent. ad ... ... 
thrown silk warps March 31st. 

valorem plur 14 
but excluditlg sewing annau per lb. 

1930. 
thread and yarn 
spun from silkwaste 
or noils. I 'I . ( 1 March SUt, .... . 

1939. 

4 7 ( 2 )  ~ T I ~ O I A ~ ~ ~ K Y A R N  Revenue . 25 per cent.. ad 
and TRBE~D. valorem or 3 

annns per Ib 
whichever 
higher. 

47 (8) WOOLLEN YARN not Preferential 35 per cent. ad I dheraber~ec l f l ed .  revenue. valorm. 

WOOLLEN YARN for Prderenthl  30 per cent. ad 
weaving and knlttlng revenue. t*aZotem. 
wool. 

COTTONTHREAD other 
thansewing or darn- 
ing thread. 

47  (6) COTTON TWIST and 
YARN and cotton 
sewlnk or darnlng 
thrcad- 

25 ercent. / ... 
a8oalwem. . . . .  

20 ercent ... ... 
a jm&.  

... ... ". 

(a) ot counts above 
50's- 1 I I 1 1 

. ... ... 
. I (9 0fBrftishmanu- Protective. 5 er cent. ad 

facture. mfk-m. March 1938. Slat, 

... ... (ii) not of Brltl@ Protective. 6% per cent. ad - manufacture. mlorem. March Slst, 
1839. 



X ~ I I  

P 

Duration of 
protective 

of duty. 

,--- 

March 31st, ' 
1939. 

March Slst, 
1939. 

e .... 
... 

Alarch Slat ,  
1939. 

Xarch 3 l s t ,  
3939. 

Narch SlSt, 
1930. 

March 3lst,  
1839. 

March Slst, 
1939. 

... 

48 (3) C o r r o N  

lndiun Tariff. [LCT 

24,, . t , . ~  

1km 
.No. . 

. 
47 (6) 
-OO"kl 

47(7) 

47 (') 

48 

48 (1) 

Preferential rate of duty 
the article is the Pro- 

duce or manufacture of 

ratea 

The 

48 (2) 

- 

11 n ~ k d  
Klngdom. 

i f  

Hame of artkle. , Nature 01 

A Brltisl~ 
Colony. 

c m o s  TWIST and 
YARN and cotton 

~ e w h g  'or  darnlng 
thread-contd . 
(a) of counts 50's and 

below-;, . 
(() ofBrltishmanu- 

facture. 

(ii) not of Brltlsh 
manufacture. 

Twlsr and YARN of 
BLAX Or JUTB. 

(excluding 
%?on arn) such as 
1s ordnarlly llsed 
for the manufac- 
ture ol beltlng 
for machlnew . 

FABRICS, not other- 
wise specltled, con- 
tainlny more than 
go er cent. of s ~ l k ,  
lnc&lny such fabrlcs 
embroidered with 
artiflclal silk- 

(a) Pongee . . 
(a) Fuji Bosekland 

corded (excluding 
whlte cord). 

(c) other sorts . 
FAnRIcS,  not other- 

mlse specifled, Con- 
talningmorethan 90 

. . .p  er cent. of artificial 
silk- 
(a) o f ~ r l t i s b  manu- 

facture. 

( b )  not of Brlllah 
. 

-.- 

.- - , 

I 

manufacture. 

WOOLLES idnRIES,  
not otherwise spec!- 
fled, contniul g more 
than 90 per cent. 
of wool excluding 
felt ndrl fabrics 
made of shoddy 
waste wool. 

__CL______-_3. 

, 

Protecttve. 

Protective. 

Revenue . 
Eevenue . 

Protectlve. 

Protective. 

protective. 

protective. 

Proldctlv'3. 

... 
, 

.a. 

.- 

.." 

... 

... 

a * -  

... 
2t 

ad. / ... 

6 per oent. ad 
calortnt or I f  
annas per Ib 
whichever ii 
Irlgher. 

6% per cent. ad 
ealcrrrn or 1% 
annas per lb  
whichever i; 
hlgher. 
26 per cent- ad 
U Q ~ O ~ G ~ .  

6% Per cent. ad 
uslorm. 

60 per cent- ad 
valorem .Qlua 
Re. 1 per Ib. 

60 per cent. cd 
val ,rm plus 
Re. 1-8 per ib. 

60 per cent. ad 
valorem pIusRs.2 
per lb. 

30 per cent. ad 
calorcm or 
allma per aquare 

ard whichever 
%hliher. 

60 Per cent. 
valorem or 4 annas 

... 

... 
I* 

... 

... 

... 

... 

. 

... 

... 

Prefenntial 
mvenue. 

or 

per square yard, 1 
whichvver I higher. 

- 36 p" cent. 26percent. 
ad uplorem or 
Re. 1-2 per lb 
whichever ii 
higher. 

ad ualor'm. 

2 s  



.OF 1934.1 
A ,  ( _ .  Indian Tariff. 

Preferentlil rate of duty 
If the article Is the yro- 

Item ' 

Nameofa~tlde. Kakre  of Standard rate of duce or manufacture of Durntion of 
- No. duty. duty. protecttve 

rates of duty. 

Unlted A Brltish 
Klagdom. OOlPny, ---- ,The I --- 

-48 (3) CoTrOX PABRIO3 uot 
otllemlse @eclAed, 
confalning more 
than 00 per cent. of 
cotton- 

(a)  Glrcv piere- 
r o d i  (excluding 

ordered grey 
chadars, dhutlerr, 
saris and 
S C ~ I V ~ + -  

... March 31st, 
1939. 

March Slat, . 
1939. 

(15) Ootton plece. 
803d8 and tabrlcs 
not otherwlae spe- 
clfled- 

(0 of British ma- Protective. . 25 per cent. ad ... 
: i~ufacture. 

... March Slst, 
twlwem. 1939. 

1 
(is) not of Britlsh Protecthe. 50 per ceot. ad ... ... March slat ,  

manufacture. valorem. 1939. 

48( 4) FABRICS, not other- 
wise speclfled, con- 
tainlng more than 
10 Per cent. nnd pot I + 
more than 90 . . 
pcr cent. sdk- 

I (a )  containing more Protective. 50 per cent. ad ... 
, than 60 per cent. 

... Narch 31st, 
~alornnplus  Rs.2 

I of sllk or artiflclal 4939. per lb. ! silk or of both. 

(b)  containing not 
more than 50 per 

f cent. of silk or 
artlflcialsilk or of 

! both- 

i ' 
( i )  Conha 1 n 1 n u Protective. 50 per cent. ad ... 

more than 10 ... Mamh 31st, 
valorem orRc. 1-8 

per cent. artlfl- per Ib., whlch- 1939. 
cia1 sl;k. ever Is hlgher. \I 

( ( i )  cpntplnlng no Protective. 60 per cent. ad ... 
artiflc~al sllk or ... March Slst, calorem. 
not more 4930. 
than 10 per 
cent. artiflclal 
silk. I 

48 (5) F a s a ~ o s  



Prefercntlal rate of duty 
if the article is the Pro- Duration of 

Item Name ofnrticle. ' Nature of Standard rate of duce rr manufaclurr of protecthe 
No. duty. duty. rates otdatp. 

1 F ~ ~ n r o s .  not 0 t h ~ ~ -  

containing 50 
('Ler cent. or more 

cot.ton- 

(0 of British ma! 
nufacture. 

( i i )  not of Britlsh 
manufacture. 

(b)  containing no 
cotton or contain- 
ing less than 50 
per cent. cotton- 

( i )  of British ma- 
nufacture. 

(if) not of British 
manufacture. 

48 (6) Fan~rcs not other. 
wise siecieed, con- 
taining not more 
than 10 per cent. silk 
or 10 per cent. arti- 
flc.ial silk, but  con- 
taming morethan 10 
per cent. but nut, 
more than 90 per 
cent. wool. 

I FAERICS. not other- 

containlng more 
than 50 per cent. 
cotton and not more 
than 90 per cent. 
cofton- 

( a )  of British manu- 
facture. 

( b )  not of Brlthh 
manufacture. 

Protective. 30 per cent. ad - 
valorem or 2 
annas per square 
yard whichever 
is hiiher. 

Pritectlve, 50 per cent. ad ., 
valorem or 3f 
annas per square 
yard whichever 
is hiiher. 

Protective. 30 per cent. ad 
valorom or 24 
annas per square 
vsrd whichever 
is hiiher. 

Protective. 50 per cent. ad .. 
valorem or 4 
annas per square 
yard whichever 
Is hiiher. 

hefereutlal 35 per cent. d 26perccnt. 
revenue. calorem. ad valorem. 

Protective. 25 per cent.. ad .. 
valorem. 

hotective. 50 per cent. ad .. 
valorem. 

. . March 31st, 
1939. 

. . March 31st, 
1939. 

48 (8) FADRICE, 





item name of hrti&, x 0. 

-- 
a,. 

- .., 
4 9  (g WOOLIEN c ~ ~ p u m ,  prefaent(.l 

4. (5) 

JO 

5 0  (1) 

5 0  (e) 

5 0  (3) 

5 0  (4) 

5 0  ( 5 )  

50 (R) 

50 (7) 

35 cent. @ .1 s5 cept' 
FLooR R~QR,  SHAWLS revenue. 

20per cent. 
ad valorma. 

... ~;J~C,?A. 

ahalorea. vfllwem. 

... 

... 

a.0 

fled. 

5 0  (8) coIR ~ B R I (  COIR 
and o61n XATS 

and other manufnc- 
t~lrea of wool not 
otherwise specifled 9 

inclutiinl~ felt 

c o ~ y o ~  ?RAIDS OK 
OORDS, tne followinP, 
namely :- 
~hoopsis and M U ~ .  
takesls. 

jUTE J T A ~ ~ ~ ~ ~ U I E S  
not otherwise speci- 
Bed. 

Secondhand or used 
Q ~ N P F Y  BAGS or cloth 
made of j he. 

xBxP )IAN~P&~WRES 

coTToN HAIR and 
O A ~ ~ h k  PLY BBITINQ 

preferential 
revenlle. 

preferential 
revenue. 51 

30 per cent. ad 
valorem 

60 per cent. ad 
w ~ b r e m .  

andmattlng. 

sOcxs STO(JK1NQS 
nlncie or 
mainlg irom silk or 
artiflcialsllk . 

61 (1) 

61 (2) 

51 (3). 

. . 

. 

p I O ~ t i v e .  

RCVWUe 

. 

Reve*ue . 
Revenue . 

preferential 
"emle. 

proteciive. - 

pio tec t i~e .  

WooLJ,3N Hog" 
and w o o ~ ~ e n ~ n i t t e d  
apparcl tha t  1s t o  
sav al<hosiery and 
tdd ted  ap are1 Con- 
',aining notless ths  11 
16 per cent. of wool 
by weight. 

COTTON H O S I E R Y , ~ ~ ~  
iolloming namely :- 
cotton ;ndemests, 

knitted pr woven, 
and cotton sock6 
or stockings. 

c o w - n  E X ~ ~ D  
FADRIO. 

March 31st, 
1939. 

March 31st; 
1939. 

52 APPdmL, 

' a  annaa ' 

for mschlnerY 

ROPES, COQWO?I - 
oII CJ,OTK and FLOOB 
OLOTE. 

coxDAGY, ROPE and 
TmIye of vegetable 
nbrk other than jllte 
and co ton, not 
othemisr. speclHed. 

a n d ~ ~ ~ ~ ~ ~ ~ ( r ? ,  

35 per cent. 25pe'cent. 

- - 
preferential 

revenue. 

preferential 
revenue. 

nevenue 

c a r e  0 R e  
1-2 per lh 
whicl~ever ii 
higher. 

26 per cent. ad 
vnlo~em or 12 
annas per 1h.P 
mhicheVcK 1s 
higher. 

50 pel cent. ad 
valorem or 12 
annaa per lb.. 
whlche~er 1s 
hlgher. 

... 

Free . 
ad 30 per ce 

valorem. 

SO per cent. f l d  

VQlorem. 

26 per cent. a 

othern'ise spec'- 

ad M1Orem. 

..D 

0. -  

... 

... q 

... 

... 

... 
20 percent. 

ad oalorM. 

20percent' 
ad calorem. 

... 
valoretn. 

... 

.*. 

... 

... 

..a 

... 16 Per cent' 

March Slati 
1939. 

... 

..a 

... 

... 

valorem. 

Free . 
26 per cent. ad 

valola3n. 

... 

... 

... 

"' 

.... 

... 
e t  Per cent- ad 
valorem. 



%+ OF 1934.1 Indian Tariff. ' 

sY ' ,  
2 

Preferentlnl rate of duty 
if the nrticle Is the pro- 

duce or manufacture of 
Fame of article. Nature of 

.No., duty. 

... 
6'2 ' 1  APPAREL, HOSIBRY, Preferpntlal 35 per cent. ad 26percent. 25 jercrnt .  

n A B E R D A s r r e n ~ ,  revenue. advalorem ad t.alorfm. 
MILUIPIPRY and 
DRAPERY not other- 
wise speilfletl. 1 

dical purposes name- 
tr :-bilk orartificial I 
d lk  ligatures ;elastic 
silk or artitlclnl silk 
hosiery %I bow 
pieces thigh p i a n ,  
knee laps leggin 
socks, anklets st&! 
ingb . suspen~ory 
ttandages, %Ilk 
artificial silk I 
ghdominal belts 
silk or artificial ~ i ~ l ;  
web catheter tubes, 
and oil* silk or 
artificial silk. 

I 
U N I P O ~ M ~  and Ac- ... 
coutrements apper- 
taining thereto, im- - 
ported by a public 
servant for his per- 
sonal use. 

25 per cent. ad 
wlorem. 

I 

Free . . . . . .  

.... ... 53 (3) IASIGWA and BADGES Free . . .  . . . . .  
01 ottlelal Rrltisll 
rind Forelgn Orders. 

.... 

' '  I ,.. 
63 TEXTILE MANUJAC- Preferential 35 per cent. ad 25petcent. 

~VRE8,not otherwise revenue. valorem. ad rolorenl! 
speclfled. 

... 
63 (1) Raasand other pa er . Frec . . 1 . .- 

makf matcrLla 
e x c d f n g  wood 
pulp. 

1 

SECTION XII. 

FOOTWEARi HATS, UMBRELLAS AND PARASOLS ; ARTICLES 03' FASYIOX. 

... . 54 BOOTS and SHOES not Revenue 25 per cent. ad 9 . -  

otherwise specifled. valorem or 6 ... annas per pair 
i c h ~ r  1; I 
higher. 1 , ... 

5)(1) Boors and SHOES Preferential 30 per cent,. ad 20percent. l ... 
composed moinly of revenue. colorem or 0 advalonm I 

. ... leather. annas per paif, or 5 annps , whichever 1s per pnlr, 
higher. whichever I 

ia Illgher. I 
64(2) UPPBRE FOR ROOTS Revenue 26 per cent. ad I ... ... . 

and SHOESunleesen- 1.alorm or 3 
tirely made of annas per paif, 
leather. n~hichever IS 

higher. 
i 
i 

5 5  HATS, 



Indian Tarifi. [AOT ~ X X I  

". .. . . .,. . - . . < .-- , -v  

Preferential rate of dnty . if thc nrticle is tlre pfo- B 
duce or monufnctu~e of Duration of 

Nature  of ~ t a n d a i d  rate of - . protective 
gutyi--  duty. rates of duty. 

55 HLTS, CAPS, DONNETS 
null HATTERS' WARE 
not olherwise s p e d  
fled. 

I'referentlal1 35 per cent. ad 1 %percent. , r e v e n e  valorem. 

PARASOLB and SUN- 
SHADES Bull fittings 
for umbrellas, para - 
sols and soushades. 

UKXRELLA~ . . 

I'refcrentiaiJ 30 per cent. ad 
revenue. ( valorem. 

80 per cent. ad 10 )errcnt ... 
ralmprn or eight adaamrm.  
annae earh, 1 
whlct~ever 
hlaher. is 1 

... ... 1 ... ... 

SECTION XIII. 

WARES O F  STONE AND OF OTHER MINERAL MATERIALS ; CERAMJO PRODUCTS; GLASS 
AND GLASSWARE. 

Articles made of 1 Revenue . 
STONE or MARBLE. I 25 per cent. ad / ... I ... 

valorem. 

A s n ~ s r o s  MANUpAC- Preferential 
TURl3S not, other- 
wise sGccitled. I revenue' 

SO, p e r  cent. ad I 20 per cent. 
valorem. advalorem. 

PAoRIN+Engine and I Preferential j SO per cent. ad 
Boiler-allsorts not revenue. ( valorem. 
otherwise specified. I 

valorem. 

20 per cent. 
ad valorem. 

I 

I 

BUILDING AND E N -  
&INEERINO KA- , 
TERIALt3 all sorts 
not of iron steel or 
wood not dtherwise 
s ecified including 
tEes othkthanglass 
earthenware or pori 
celain tiles and flre- 
bricksno5ieing com- 
ponent pnrts of ally 
article? included in 
Itcm KO. 72 or Xo. 
74 (2). I 

Preferential 
revenue. 

! SO per cent. 
aalorenz. 

I 
I 
I 
i 

l 
69  (1) ( Ru1r.nI~o and EN- Revenue . 

: GIREEnINCl EEICPS. I 25 per cetlt. nd ... 
vnlorem. I. 

BAR T R E  N w A R R 1 Preferential 
CHINA and PORCE~ ( revenue. 
LAIN, all sorts not 

30 per cent. nd ' 20percent. 
valorem. ad valorem. 

! othonvisc specifled. I 
69 (3) EARTHENWARE PIPES Revenue . 

and SANZTAUT aAas.1 
25 per cent. ad I ... 

valorem. 1 
'PILES OR EARTHEN- Preferential I WARE andPOnOELAIN., revenllc. 

30 per ccut. ad 20 e r c ~ n t .  
valor~nz or two a 8 o a l o r m .  
annns persqirare 
f oot,whichever 1s 
higher. 

69 (5) DOIESTIO 



Indian Ta~iff. 

\Item 
No. 

(u) Tea cups a n ~  
coffee etlps - 
i f )  havlng a capa- 

city ot more 
than 7) 02s. 

bD:(S)j 

Preferentbl 
revenue. , 

DOMESTIO ~ a s r a -  
ENW B E  CRINA and 
POROET.A'~  the fol- 
~ o w ~ n g ,  lta&e~y :- 

YO percent. 
ad uaiorm. 1 

Prefereutbl rote of duty 
If the ortlale Is thc pro- 
duce or manufacture of nuraion fo 

Standardrat.e of protective 
dntv. rates o' dnty 

Unlted A Brltlsh 
Kingdom. The 1 Uony "I. 

Hame of article 

SO per cent. aa 
oalorem or ten 
annus per dozen, 
wlilcl~ever Is 
higher. 

30 oer 'cent. ad 
mztnlorem or tour 
annas per dozen, 
whlchever Is 
higher. 

Natare of 
duts. 

(ii) havlng n ca- 
paeltv of not 
more than 7) 

PreferentIal 
revenue. 

20 ercent. 
attur~orsrn. 

( b )  Saucere- 
(i) for. use wlth 

tea cups or 
coffee cups hav 
irlg a capaclty 
of more thitn7) 
ozs. 

Preferentlal 1 30 per cent. ad 
revmnue. artlorem or flve 

a nuas per dozen 
whichever Is 
hlgher. 

20 percene. 
ad ralorm. 

"' Preferentlsl' 
revenne. 

. 

(e) Tea-pots- 
(0 havlng a ca- 

Prcltv of more 
lhan20 02s. 

30 per cent. ad 
valorem or two 
annas Perdoze?, 
ahlcliever is 
hlphe:. 

20 ercent. 
afoalorem. 

Preferentlal 
revenue. 

SO per cent. ad 
valorem or Rs. 3 
perdozen which- 
ever is h~iher .  

Preferentlal 
revenue. 

(ii) havlng a ca- 
paclty of more 
than 30 ozs. 
and not more 
than 20 ozs, 

80 per cent. ad 
valorcm or twelve 
annus per dozeu 
whlehever 1; 
hlgher. 
30 per cent. ad 
valorem or Re.1-8 
per tlozen whlch- 

1 ever Is hliher. 

20 ercent. 
o9va lwm.  

Preferentlal 
revenue. 

Preferential 
revenue. 

30 per cent. ad 20 trcent 
vnloremor Re.1-E aa8saLorek . "' 

per dozen, wh~ch- 
ever Is hlgher. 

(e) Ju~shavlng a ca- 
paclty of over 10 
OZY. 

Preferential 
revenue. 

30 per cent. ad 
valorem or twe:ve 
annas per dozen 
whlchever 1; 

20 ercent. ... 
a f v o l w m .  

i 
hlgher. 

(/) Plates over iit 
inches In dlame- 

(i over8ti lcches Preferentlal YO per ccnt. ad 20 erceut 
t e a m e t e r .  1 revenue. 1 v or 0 . 1  1 a ~ v a r r m i .  1 perdozen which- 

evertnhiiher. 

( t i )  not over 8) 
Inches i n  dia- 
meter. 

1 
Preferentlal 

revenue. 
30 per ccnt. ad 
W r e m  or ten 
annas per dozen 
whlchever 1; 
hlgher. 

20 ercant 
a 8 v a ~ m ~ .  

I 



SECTION XIV. 

REAL PEARLS, PRECIOUS STGEES F. PRECIOUS JIETALS AND WARES OF 'r1irsE 
MATERIALEI ; COIN (SPECIE). 

- 

. . 

Indian Tariff. [AOT XXXIF' 
4 

Item 
No. 

- 
60 ( 6 )  

60 

60 (1 )  

60 ( 2 )  

60 ( 3 )  

Name of artlcle. 

----I----- 

COVERED ORUCIBLRB 
for glasa.making. 

QLABB~~~QLAESWARP. 
not otherwise specis 
Bed, and lacquered 
ware. 

QL.kBs OLOBES and 
OEIHRRYB for lamps 
and lanterns- 

(a )  'Cflobes for hu;- 
rkane lanterns. 

( b )  Other globes and 
chimneys having 
an external base 
diameter of over 
one inch. 

ELEOTBIO LIOBTINO 
RULRS. 

UUsS BAHOLBS 
GLASS BUD8 and' 
false pearls. 

... 

..- 

.- . 

, .. 

. ,. 

61 ( 6 )  SILvEa * 

... 

... 

... 

... 

..,. 

umet : nd Im 01 ted, 
uncut and %earls, 
anset.' 

01 ( I )  P ~ m l o u e   STORE^ Revenuc . 3 5  WT wut. ad ... 

' I  

01  ( 2 )  

61  ( 3 )  

01 ( 4 )  

Preferentialrate of dut-y 1 

unset and imported 
cut. 

-SILVER BULLION and 
BUYER ~HEETB and 
PLATES whlch lrave 
undergone noprocess 
of manufacture sub- 
sequent t o  r~~l l l r~g .  

QOED BULLION and 
GOLD SKEET6 and 
rl ATES wlich 1 ave 
undergone uoprocess 
of manufacture sub- 
sequent to  rolliug. 

. ~ I L V E R  PLATE and 
BILVER BIAXUFAC- 
TUBES, all sorts not 
othenvlsespeciRed. 

I f  the nrtielc 1s tho pro- 
duce or n lanuf~c  ure of 

N\:;;,of , Standg;yrite -of 
rates protective ofduty. 

Duration 01 

Preferential 
revenue. 

Revenue . 

Revenue . 

Revenue . 

Preferential 
revenue. 

Revenue . 

... 

Revenue . 

The 
Uniled 1 A British 

Kingdom. Colony. 

ralosm. I 

26 per cent. ad 
vnlor6m. 

26 per cent. ad 
aalosm. 

26 per rerlt. nd 
ra~mota. or tour 
annas nnd 6lx 
pies per dozen 
whichever 1; 
h l g l ~ r .  

26 per cent. ad 
valmcm or three 
annas per d ozen. 
whirhever Is 
hfgher. 

60 per cel t. ad 
oa~osem. 

60 er cent. ad . I va?omn. 

Five amas per 
ounce. 

Free 

bO per cexl. ad 
~ u ? o - P ~  

. . . .  1 ... i -,,* 

... 

.., 

... 

15 ercent 
alaa~osen;.  

... 

"' 

... 

40 ercerh. 
a8Lalorem I 

we. 

... 
... 
... 

i 
... I 

I 

... - .  

. . . .  --. 
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OF 1934.1 Indian Tariff. I 

SILVEB ~ n ~ E h D . . a n d  Protective. 
WIS- ' (includlne: 1 

I I I Preferential rlrte of duty 
' ii the article is the pro- 
duce or manufacture of Duration of 

Item Name of artlcle. Nature of Stsndard rate of 
duty. 1 protective 

82) per cent. ad 
valorem. I 

No. 

also imitation gold 
andsilverthread and 1 
wire lametla and 
d e d l ~ i c  spangles and 
a&kles of a ilke na- 
ture of whatever 
m d l  made. 

(tom PLATE, a o m  
LW and GOLD 
xuupaornREs, all 
sorts not otherwise 
specified. 

i ' Kingdom. Colony. , The ' I 
duty. I United A British 

COED or  OLD-PLATED Preferential 50 cer cent. ad 40 er cent,. 
PXK NIBS. 1 revenue. 1 u a b m .  1 a ~ m ; o r m * l  

rates of duty. 

... I 
cutlery i n d  surgicai 
tnstntments. PLATED 

I =-GOLD o'r sILvEa. 
PLATED Preierentbl 50 per cent. ad 

a' (') C ~ % m  or srLvEB. I revefiue. I vobrtm. 

. ... J ~ ~ L L E R Y  and Revenue 60 per cent. ud 1 / 
JEWELS. I palorem. 

C ~ E N T  COIN of the 
Government of 
India. 

SILVER COIN, not 
otherwise specifled. 

~ L D  Cora . , 

... 
Revenue . 

Free . . .  
Five anlms per 

ounce. 

Free . . .  
SECTION XV. 

BASE METALS AND -4RTICLES MADE THERNFROM. 

63 I IRON or STEEL, OLD . Revenue 15 518 per cent. ad I I . . {  " . . . .  
' I valorem. 

lROX ALLOYS, d2.p  
fmo-manganese fer  
ro-silicon, . f zrro- 
chrome, spiegeleisen 
and the lrke as 
commonly used for 
steel making. 

IRON or STEEL angle, 
channel tee, flat, 
hmm, 'zed, trough 
and piling- 
(a) not fabricst.r.d- 

(i) of British 

Preferential 
revenue. 

. , - -  
manufacture-- 
not coated with 

other metals. 
Protective. 1) tinlea the ex- 

cise duty levinble 
for the time 
heinc on steel 

ad - valorem, 
whichever is 
higher. 
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e Preferential q t e  of daty 
if t ie :irticlr 1s the pro- 

.I tern Bame of srtlcle. Nature of Standard tstc ot 1)rotectlve 
No. duty. d1tt.y. rates ofduty. 

Protective. 

1 protective. 

~ 6 3  (10) 

March 3 1 ~ t .  
1841. 

March 31st; 
1941. 

" 
I 

STEPL tinpl es and 
tin:& she%$ in- 
cluding tin tiggers 
and cnttings of auci  

' plates, sheets or 
taocrers- 
(0% British mAnn- 

facture. 

(ii) not of Britlsh 
manufeeture. 

i 
ton. 

I& times the ex- 
cise duty l evi- I able for the time 
beinu on steel 
inaors produced 
ina~ri t , ish I n d i ~  
pltis Rs. 59 per 
ton. 

-63 (11)' IRON Or 8TEBL AN- / CAORS and OABLES. ( Preferential 20 per cent. ad , revenue. I untoram. ad adorem. I 

bolts and nuts- 
(i) of British manu- \ March 31st. 

. 1041. 
! facture. 1 

f I 

(ii) not of British 
manufacture. 

Protective. 

Protective. 

March 31et, 
1941. 

March Slat, 
1941. 

15 tilnes the cx- 
cise duty levi- 
able for the time 
bcin on steel 
ingofs produced 
in Eritish India 
plus Rs. 1-9-0 
per c ~ v t .  

B. I ~ o a  or STEEL 
FISH BOLTS and 

I f  times the cx- 
rise duty lcvi- 
able for the time 
being on steel 
inoots produced 
in=Erltish India ; 
or 10 per cent. 

vat ore^, 
",i"bichever 1s 
higher. 

(ii) not of British 
mnnufactwe. 

Protective. 14. times the ex- 
c ~ s e  duty levi- 
able for the time 
being on steel 
in~1ot.s produced 
i n " ~ r i t i s l ~  India 
plud Rs. 4-5-0 
per cwt. 

March Slat, 
1941. 



4T 4 

oa 1934.1 Indian Tatiff. 

Durntton of 
protective' 

rates of duty. 
e 

' -63 (13) IRON or STEEL ES- Preferentinl I PANDXD UETAI.. revenue. 

Pretereotlal rate of duty 
if the artlcle la the pro. 
duce ormnnutcture  of 

Standerd rate of 
duty. 

The 
Unlted A Britlsh 

Hlogdom. / Colony. 

Name of artlcle. 

6 3  (14) IRON or STEEL IIOOPS I and s T m s .  

Nature of 
d 11 1 Y,. 

Prefereutlal 
revenue. 

20 per cent. ad 10  ercent 
vvlorem. J va~o: 

rem. 

ad v d l o r e r n ,  
~vhichever is I 
higher. 

(i) of British maml- 
facture. 

Protective. 

i 

20 per cent. ad 10  percent. . . . . 
calonm. ad v&- 1 rem. 1 ( 6 3  (16) 

rivEted or otherwise 
built uo of vlates or 

11 times the ex- 
cise d u t , ~  levi- 
able for the time 
bein on steel 
ingofs produced 
in British Indla : 
or 10  ver cent. 

(ii) not of British 
manufacture. 

Protectlve. 

Protective. 

IRON or STEEL N U L S  
and w ~ S m R s  ell 
sorts ]lot otlie'rwise 
flpeclIled. 

I +  times the  ex- 1 
cise duty levi- 
able for the rime 
being on steel 
ingots produced 
in British India 
plw Ra. 12 per 
t o n ;  or 1 0  IIer 
cent. at1 ?~alorem, 
whichever is 

. . 

Protective. 

Referential 
revenue. 

March Slat, 
1941. 

I 

I 

...... 
higher. 

I+. times the ex- 
cise duty levl- 
able for the time 

. . 

p l ~  Rs. 1-14-0 
per cwt. 

I+ times the ex- 
cise dutv levi- 
able for the time 
being un steel 
ingots produc@ 
in British l n d ~ a  

(ii) not of British 
manufacture. 

M a c h  31st, 
1941. 

being on steel 
ingots prod~lccd 
in Brit.ish Indin 
r.lrls Ks. 35 per 
ton. 

. . 

IRON or STMEL PIPES Prderentiil  
revenue. 

. . 

20 per cent, ad 
valoreln.. 

March 31at. 
1941. 

10  per cent. 
ad valo- 
rem. 

and littinas there- 
for otherw'ise spccl- 
fied. 



Indian Tariff. 

Protecthc. 
. . 

1 63 (19). IRON or STEEL plates 
excluding cast iron 
plate* 

(a) not falxi$.ed- 

.c o a t e d with I Protective. 
other metals. I 

I - - -  

(ii) ao t  of British 
mauufacture. 

1s times the ex- 
cise duty levi- 
able for the time 
being on rteel 
ingots ymduced 
in Rritiflh India ; 
ur 10 per cent. 
ad a a l o r t r n ,  
whichever in 
higher. 

Protective. 

( b )  fabricated-- 
(i) of British ma- 

nufacture. 

lt tlmes the ex- 
cise duty levi- 
able for the time 
being on steel 
ingota produced 
in Britlsh India : 

Protective. 

or 10 1,er cent; 
ad t o l o r e m ,  
whichever is I 
higher. 

I+ t i m s  the ex- 
cise duty levi- 
able for the t h e  
being on steel 
ingots yroducfil 
in British Tndia 
plua Rs. 25 per 
ton. 

If times the ex- 
eke duty levi- 
able for tile time 
beinn on steel 

1 ton. 

(ii) not of Britkh Protective. I+ times t h e  ex- . . 
mnnufacture. I I eko duty levi- 

nWe for the time 
beinu on steel 1 I 

, s  

I '  

I R O N  or S T E E L  
SHEETS-- 

March Slsb 
1911. 

March 31st, 
1941. 

ing&s produced 
in British India 
plus Re.. 40 per 
to:.. 

(a) not fabricnted- 
(1) not gaivaaiz- 

ed- 
(i) of British 

manufacture. 
I March 31st.. 

.. I 
Protective. If times the cx- 

cise duty levi- 
nbie for the time 
being on steel 
ingots produced 
i n  British India 
plus Rs. 11 per 
ton * or 10 per 
cend. nd valorem, 
whichever is 
higher. 

. . 



OF 1934.1 Indian Tariff. 

Nature of 
duty. 

Standard rate 
duty. ( i 1 A British 

Kingdom. Colony. 

IROR or STEEL 
SHEETS-c0nld. 
(a) nntfabrlcated- 

-conld. 
(1) not galvnnlz- 

ed-contd. 

I 
( i i )  not of Brl- I Protective. 

tish manufnc- 
twe. 

1) times the ex- 
c i ~ e  duty levi- 
able for the time 
being on steel 
ihgots produced 
111 Britiah I n d ~ a  
7dul Er 31 per / ton. 

March 31st. 
1941. 

March 31Bt, 
1841. 

plus RF. 10 per 
to11 : or I 0  per 
cent. nd t'alor~m 
\vbichevrr is' ( 
l~lgher. 

I 

(if) no*, of Dri- 
tlsh manuiac. 
ture. 

Protective. I &  tlrncs the ex- 
clse duty levi- 
able for the time 
belog' on steel 
Ingcrta prtdurrd 
In Brlt.ish Indla 
plus Bb. 40 per 
to1:. 

(b) fabricated- 
(1) -not galvaniz- 

March 31st; 
1941. 

l 

ed- 
( i )  of Brltisli 

manufncture. 
Protective. It times the ex- 

cise duty levi- 
nbie for the time 

ton:  or 10 per I 
cent: ad wlorim 
~hlchever  i i  ( 
higher. 

ii not of Brl- 
fill manufac- 

ture. i I ( 1 1  

Protective. I+ limes the ex.- 
cise dut) levl- 
able for the timc 
being on steel 
Ingots produced 
in Dritish India 
plus Rs. 35 per 
ton. 

(2) yalvanlzeil- 
( t )  of Dritlsh 

manufacture. 
Protective. 13 tlmefi the ex- 

cise duty levl- 
aLle for the time 
being on steel 
ingot.% produced 
in British India 

nigher. I 

( i f )  not 
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Indian Tarifj. 

are not grooved- 

(n) for rails 30 

( b )  for rails onder 

rnanufncture. 

C. Sleepers, 

41. 



0. Sleepers and 
sleeper b&s, other 
than cast iron- 

Item 
. No. 

(i) of Brltlsh ma- 
nufacture. 

Name of .artiole. 

(ii) not of British 
manufacture. 

D Splkea (qther 
than dogsp~kes) 
and tic-bars- 

(i) of British ma- 
nufacture. 

(ii) not of Brithh 
manufacture. 

(ii) not of British 
mangacture. 

Indian Tarifi. 

Protective. 

Nature of 
duty. 

Protective. 

-3e 

Protective. 

*. 

Standard rate of 
duty. 

'Protective. 

Protective. 

Protective. 
. , 

Prciereutlal rate pf duty 
if the  artlolo is the pro- 
duce OrnUU~f~c tu re  of . 

I f  tirlles thc ex- 
cise dutv levi- 

l)umtfonof 
protective 

able for the bi& 

ad v a l o r e m ,  
whichever is 
higher. 

I 

l a  times the ex- 
cise duty levi- 
able for the time 
being on steel 
ingots produced 
in British Indis . 
or 20 per cent! 
ad v a l o r e m ,  
whichever is 
hiyhe:. 

Unite 1 A British 

I f  times-the ex- 
cise duty levi- 
able for the t i q e  
being on steel 
ingots produced 
in British India 
plus Rs. 10 per 
ton ;  or 10 
per cent. ad valo- 
rem whichever 
is hjvher 

rates of duty. 

1y %i&;'the ex- 
cise dut.y Icvl- 
able for the time 

Kingdom. Colony. I 

being ou steel 
ingots produced 
in British India 
plus Rs. 39 per 
ton. 

1 4  t i m a  the ex- 
cise duty levi- 
able for the tlme 
being on steel 
ingots produced 
In Bri t~sh Indis 
slus 7 annns 
ber cwt.; b r l O  
peI cent. ad valo- 
rem, whichever 
is higher. 

It tlmes the  ex- 
cise duty levi- 
able for the time 

.ingo& produced 
in British India 
plus Rs. 2-16-0 
per cwt. 

March 31st 
1941. 

March 3 1 4  
1941. 

March 31st. 
1941. 

March 31st. 
1941. 



8a.w or 
duty. 



- 
Indian Tatifi. 

Name of article. Nature of 
duty. 

Standard rate of 
duty. 

Preferentlal rate of duty 
V the article Is the pro- 
duce or manufacture of 

UnIted A Britiah 
Kingdom. Colony. 

The' I 
- 

Duratlon ot 
protective 

rater of do&. 

63 (20) 

( i I a ; F h  ma no- 

, 

Protective. 

hO1P or STEEL (other 
than bar or rod) 
specialty designed 
for the relnforce- 
ment of concrete. 

of any ship 
or other veeeel in- 
tend& for inlsnd 
or h'arLour naviga- 
tlon d o h  has been 
assembled abroad 
taken t o  pieces and 
shlp ed for r t a .  
sem4y in ~ndia- 

WABE t,he follow- 
ing, darnely :- 

Preferentbl 
revenne. 

68 (28) 

(a) Signboard8 . P r e f e r. 
entlal re. 
venue. 

... 

1) tImea the or- 
eise duty levi- 
able lor the time 
&!nu on ateel 
ingote produced 
in British Indis 
or 10 per cant: 
ad o a l o r s m .  
whichever is 
higher. 

All sorts of IRON and 
STEEL and manulac- 
tures thereof not 
~themlsespeclfled. 

It times the ex- 
cise duty levi- 
able for the time 
beinn on steel 

P r e f e r-  
entialrev. 
enue. 

ingots roducai 
in ~ r l t z h  Indis 
pltia Rs. 27-8-0 
per ton- or 20 
per cent.'ad wlo- 

30 per cent. ad 
valorem. 

30 per cent. ad 
wlornn or foul 
and a half annal 

March S l u t ,  
1941.. 

( b )  Domes tie 

March 318ts 
1941. 

. .. 

... 

! 

I 

I 

... 

20 ercent. 
a d ' v a ~ m .  

... 
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J Preferenthl rate of duty 
I1 tho artlcke lr the pro- 
duce or manufacture or Durationof 

Jtrm Name of art,lelet protective 
No. rates of duts.. 

United A Brlthh I Klngdom. The 1 Colony 

65 (29) EAAMELLED IRON- 
d. WAEB the follollog,'l 

I nameiy-conld. I 

( b )  Domeatlo hollow- 
ware, the follow- 

name1 
k i l n s ,  . bowi' 
dishes p h t e i  
and thbas,  lnclnd- 
ina rlce-cups rlce- 
bowls and ' ~ i c e -  

. plates- 
(i) bavlng no dla- 

meter exceedlug 
19 centlmetres. 

P r e i e r -  
entlal re- 
venue. 

30 per cent. ad 
relorem or per 
dozen four 
annas plur one 
anna for every 
two centlmetres 
or part thereof 

d"LT",i","xc,","dJ, 11 centimetrea 

whichever 1s) 
hlgher. 

P r e f e r -  
ential re- 
venue. 

30 per cent. ad 
wrlotcm or per 
dozen eight 
annas lur two 
annas for every 
two centimetre~ 
or part thereof 
bv which any 
dlameter exceeds 
19 centlmetres 
whichever is) 
hlgher. 

SO per cent. ad 
wlorm. 

20 ercent. 
aJcabrem. 1 

20 ercent. 
- 

a8Falorcm. I 

... 
20 ercent. 
Jwtbren l .  

I 

P r e f c r -  
entlal re- 
venue. 

COPPEE, WROUGHT 
and manufacture; 
of copper, all sorts 
not otherwlae 
speclded. 

COPPEE, SCEAP . : Revenue . I 2ta1g&.cent. ad I I. 
O n W m  m,vr ,R  ' P r e I e r- 1 30 per cent. ad 
includhn nlckel l entlal re- valorm. 
silver. - I venue I 1 

I 
A ~ ~ ~ m u s l - c l r c l c s ,  P r e f e r- SO per cent. ad 
sheets and other entlal re- valorem. 
manufactures nrat l venue. I 2operoent. 1 

advalorem. , 

otherwiee specifled. I I I 
UHWROU~HT I A ~ O T B  . 26 per cent. ad 
blocks and bara 02 
A L U ~ I U ? ~ .  

Revenue I 
calorem . 

LRAD WROU~HT-the P r e f e r -  30 per cent. ad 
follo&ing articles entlal re- wlorm. 
namely, pipes and I venue. I 20 ercent. 

aJtalorem. 

tut~es -and- sheet,s 
other than sheets for I 
tea chePts. 
LEAD BH&ETR for tea 

chests. 



India.n Tariff. [ACT rxxn 

Nature of 
duty. 

~ t a u d a r d  rate 
duty. ( &!ted / A B r l t l a  

K1n:dom. Colony. 

of 
Uuration 01 
protectlre 

rates of duty, 

Preferential rate of duty 
if the nrtlolo lo the pro. 

duce or rninafacture of 

hard or so f t  slabs 
and plates dust, 
dross aud 'mhes : 
and broken dnc. 

-- 

F r e e .  . 

I . I ~ e v e n u e  . I Rr. 312.8 per tm ( . . . I . . . . . .  
70 I BRASS BEONZE and 

slmilir allogs 
wrought, and manu! 
factures thereof not 
otherwise specified. 

70 (1) 

e speci@d In- I 
cludlng incnndlscent 
mantles but exclttd- 
iru? machine tools 

P r e  f e r- 
en tb l  re- 
venue. 

f 1 

I a i d  agricultural / 
Implements. 

All  sorts of metals 
other than Iron and 
s b e l  and manufac- 
ture; thereof not 
othkwlse spedtled. 

RARDWARE,  mon- P r e f e r- 30 per cent. ad ... ... I ~ O N O B R Y  andTOnL6 entlal re- vulorm. I I all sorts not other! venue. 

Bevenne . 

80 per cent .  a@ ... valorm. 

26 per cent. ad 
w b r m .  

... 

Revenue . 

31 (8) 1 METAT. FURNITURE I 1' r e f e r. 1 30 per cent. ad I ?Opercen4. I I 
and CAnINETWARh'. ential re- valorem. ad valorem. ..* I .'. 

venue. 

71 (4) PRINTINO TYPE . Rcvenuc One nnna and 

I I ' ! three pies per lb. 1 "' 1 "' 1 "' 

25 per cent. ad 
vdnrem. 

The following PEIXT- 
ING MATERIALS 
namely, lends, bras; 
rules wooden and 
m c t d  quoins shoot- 
tngst~cks andpalleye 
and metal f~irnlture. 

21 pei cent. ad 
o ~ l o r e m .  

... 

... ... . . . .  liAoKf4forlheaither- I I 
Ing of tea l e , ~ f .  I 

... ... 



otherwise spcci- 
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fled: - 
(a) prime-m o v R r a, 

boilersJocomotive 
engines and 
hndera for the 
uame portal4e 
engides (including 
power-d r 1 v e u 
road rollen, Arc 
engine0 and 't,rac- 
tors) and other 
macdfnes in  mhich 
the prime-mover 
is not separable 
from the operative 
parts : 

(b)  machlnes and 
sets of machlnea 
t o  be  worked by 
slectrlc $team 
water dre or othe; 
power', not bfin 
manual or anma5 
labour, or which 
before being 
brought into rise ' require t,, be flxed 
with reference t o  
other m o ~ i n y  
partn ' 

(c) a p  &atus and 
ap  8ancPA not 
t o t e  0 er&d by 
manuafor animal 
labour, whlcll are 
designed for uee 
in  a n  indiiatrial 
system as  parts 
Indispensable lor  
Its operation and 
have been given 
for that purpoue 
some sprcial ahape 
or liahty which ' wouh not lJeessen- 
ti81 for them use 

1 for a n r  other our- 

No. I Item Name of article. 

- -- 

pose - 
( d )  cooirolgear,self- 

a c t l ~ g  or other- 
\vise and trRM- 
mlsrrion-gear de- 
signed loriiscwith 
any machin~ry 
above npeclAcd, 
inrlndlng belt,lng 
of all materials 
(ot5erthancotton. 
l ~ a i r  and canvas 
ply) and driving 
chains t ~ u t  exchld- 
ing ddving rope8 
not made of cot- 

Revenue 

SECTION XVL 

MACRINERY AND APPARATUS ; ELECTRICAL MATERIAL. 
10 per cent. 
w b r e m .  

Dnratlon of 
protective 

- 

Nature of 

Preferentin ;rate ol duty 
if the article Is t h e  pro- 

duce oamanu facture of 
Standard rate  of 

duty. duty. ratea ofduty, 
The 



Indian TarifJ. [AOT x~ 
. . 

. I t em 
, No. 

Name olartlcle. Nature ot. 
duty. 

Standard rate of 
duty. 

Preferential rate of duty 
U the artlcle Is the pro- 
duce or manufacture of Duration of 

protective 

The 0*ill I *British ( ratesotduty. 

Kingdom. Colony. 

articles as are n 3  
otherwise specl- 

(=Id&% tleot,",g& 
er wire6 and g 8 g s  and other 

electrlcalwires and 
cables luqulated 
or not', and poles, 
troughs conduits 
and ms;&tors de- 
81 ned as parts of 
a tmnsmission a R- 
tem, and the it- 
tlngs thereof. 

process or 
:,"As of processes 
necesaa for the 
manutaxure, pro- 
ductlon or extrac- 
tlon of a M  com- 
modity. 

l%e tollowlng TILX- 
TILE YAOFIINEEY and 
APPAFiATUS by wbab 
ever power operated 
uamelv. healde :) 

chlnea - dobb 
cards ;'lattices an5 
lags for dobbies 
wooden winders i 
sllk loome sIUc 
throwlng and reeling 

Revenue . 



OF 1934.1 C Indian Tariff. 
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Prafetentlal nk d duty 
U the artlcle Is the Dro- 

Item . Kame of artlcle. N ~ t u r e  ol Standard rate ol protective 
No. duty. duty. 

machlnes cotton 
yarn reeling . ma- 
chines - sizing ma. 
chines f doubllng 
machlnes ;allktwist 
Ing machluee , 
cone wlndlng ma- 
chlnee ; piano card. 
cuttlng machines, 
harness bnildlog 
framcs ; card lacing 
frames' drawing 
and dehing hooks ; 
sewing thread ball? 
mnklng machines 
cumbll finishing ma! 
chlnery' hank 
bollers ,kottoncard- 
i and spinning ma- 
c%es. mail eyes, 
lingoel e m b e r  
boards'and comber 
board frames ' take- 
up motions t'm lea 
and pickeg; p+- 

bands. ic lug 
:%k8 ; pri J g  ma: 
chhes : roller cloth 
clearer cloth ; s lz ld  
flannel ; and roller 
akina. 

P x m o  aro LITEO- 
QRAPHI o MATEBIAL, 
mmely presses, 
l i t h ~ d ~ h l c  ~ l a k s ,  
composfng St.icks, 
chaaea imposing 
tables ' llthographlc 
stonea' stereo-blockq 
wood 'blocks half. 
tone blocks, aectric 
t e blocks, process 
b%s and highly 
polished copper nr 
zlne aheets specially 
~ r e ~ t I r e d  for maklnn 
pr&ena bldcks roller 
moulds roller irames 
and docks roller 
composition: 11tho- 

Revenue 

gnrphlc nap rollers 
standim screw and 



Ind ian  Tarifl. 

Preferential rate of duty 
If the artlde 1s tbe  pro- 
d u  e or manufa, tnre of 

Duratlon o 
Name of article. Nature of Standard rate of protective 

duty. duty. A Brltieh 

bronzing machines. 
stereotypinga 
tus, paper P,PE; 
machines paging ma- 
chinee hut excludin~ 

Revenue . 10 per cent. ad 
wlorem. 

the  machino ornp- 
paratus and have 
been given for that  
purpose some speclal 
Bha e or quality 
whiih would uot be 
essential f nr their 
use for any ot.her 

compouent parta of 
the machlne t o  which 
they belong if they 
are  essential t q  Its 
operation and are 
im ortell with i t  in 
en& quantities a s  
ma appear t o  the 
~ o ~ y e c t o r  of customs 
t o  boreasonable. 

PABBBNGBR LInS and Revenue . 26 per cent. ad 
valorem. component parts aud 

scceasorlesthereof. 1 
72 (6)  DOMESTIO REPRIQE- ad ZOppr cent. 

BATORB. I e d n l o m . (  "' ( ." 
80 Per cent. ad 
valorem. 

MACHWEBY and com- 
poneut parte thcreof, 
m d n g  machines or 

P rta of machines 
o be worked by 

manual or anlmal 
labour. not otherwise 

20 erccut. 
a X a a ~ & m  

Preferential 
revenue. 

' 

processes) which re- 
quire for their opera- 
tion less than one- 
ouarter of one brake- 

they can Yo wo~ked 

) 
I 

by manual or animal t 

over and pans for 
{oiling suyar-cnnc 
juice. 

72 ( 8 )  The 



or. m4: 3 - - Indian Tarin. 

Preferential rate of duty 
if the article is the pro- 
duce or manufacture af Dusatio ~f 

' Item ' - - - - - proteetPve 
.No. Name of article. Nature of Standard rate of rates of duty. 

duty. duty. 

m o m l n ~  and reaping 
machies  binding I 
machine; elevat.ors. 

T l ~ c  following D A I I ~ Y  
AND POOLTRY FARH- 
I N 0  APPLIANOEB, 
namely, cream sepa- 
rators m i l k i ~ ~ g  ma- 
chines: milk steriliz- 
ing or pssteurlrii~g 
plant, milk aerai.iug 
and cooling apprlra. 
tus, churns, hutter 
dryers, biit.ter wmk- 
ers. milk-l~ottleflllert 

Free . . 

Free . . 

1 and cappers appara- 
tus  speciall; drslgn- I 
ed for tchting milk 
and other dairy pro- 

I 
duec and incuha- 
tors f nlso corn1,o- 
nent parts 01 these I I - 
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Indian Tarifj. [ACT xxxu , I "Io 

Item Namc of artlcle. 
No. 1 

' Prefere tlal rata of duty 
If the artlcle i s  the pro- 
duceormnufactureof Duration o 

-- tf~tectivt! 
Natureof Standard rate of r a g s  of du: y. 

duty. duty. 

GsLd for other t l m  
daIry and poultry 
farmlng purposes. I 

ELE0TRXCi.t INSTRD- 
XENTS appnratu~ 
and a~pllauccs not 
td,hemlse spedifled 
excluding telepraphik 
and telephenlc. 

Gear a:~d Trnnsmirr- 
don Gear, namely, 
switches fexcludinn I 
signed for use i n  cir- 
cults of less than ten 
amperes and a t  a 

ressure not exceed- 
rug 260 volts ; and 
regulators for llsc 
with motors deshn-  

1 ed t o  ccnsume less 
I than 187 watts; 
I bnrn or Insulated 

er--wl)es and 
cOa"RPes any one core 
of ~ h i c h  not bcine; 
one speci~lly design- 
ed as a pllot core, 
has a eectlonal area 

Preferentlnl 
revenuc. 

Preferential 
revenue. 

of leee than one- 
elghtleth part of a 
square inch and 
mes and cables of 
othcr metdo of not 
more than equivalent 
conductivity ; and 
line Inaulator8, in- 
cluding also cleats, 
connectors leading- 
in tubes add the ljke 
oftypes and mzes 
snnh ns afe  o ~ d i -  
narlly used ln con- 
nection with the 
transmission of pow- 
rr fnr other than in- 

otherwise sfecified. 1 
1- I 

73 (2) Tha 

-is? 
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Preferential rate of duty 
If the artlcle is the pro- 

duce or manufacture of 
Nature of 

duty. 
Standard rate of 

duty. 
Name of article. Item 

No. ( U%d \ A British 
Kingdom. Colony. 

The following ELEC- ( 
TRICAL IISTRUXENTS, 
APPARATUS AND 
APPLrarrces namely, 
telegraphic And tele- 
phonic instruments, 
apparatus and appli- 
ances not otherwise 
specifled, flash llghts, 
carbons, condensers, 
and bell apparatus, 
and switch-boards 
designed for use in 
eircuits of less than 
ten amperes and a t  
a pressure not ex- 
ceeding 250 volts. 

Revenue . 25 per cent. ad 
valorem. 

HENTS AND APPARA- 
TUS and p a ~ t s  thme- 
of imported by or 
under the  orders' of, 
a Railway Adminis- 
tration. I 

15t  per cent. ad 
valorem. 

. . 

40 ercent. 
alvalorem 

~rkferentlal 
revenue. 

50 per cent. ad 
valorem. 

WIRZLZBB RECEPTION I 

d i c t ~ i c  valves, ampli-' 
fiers and loud soea- I 

tion or are not origi- 
nal parts of and fm- 

orted along with 
nstruments or appa. P 

ta tus  so designed. 

73 (6 )  ELECTRIOAL EARTHEN- 
WhBE AND POROE- 
LAIN, the foUowlng, 
namely :- 
( a )  I n s u l a t o r s ,  

Shackle, Slnclair, 
Cordeaux or Pln- 
type not other- 
wise' specifled- 

( i )  Btted . Prefcrentinl . 30 per cent. ad 20percent. 
revenue. valorem or Re. advalorem. . 1-2 per dozen, 

whichever 1s 
, higher. 

(ii) not fltted , Preferential 30 per cent. ad 20 er cent. 
revenue. valorem or four- axvalorern. 

teen annas per 
dozen, whichever 
1s higher. 

(b) Two-way cleats Preferential 30 per cent. ad 20 per cent. 1 
revenue. valorem or four ad valorent. 

annas per gross 
of pairs, which- 
ever is iilgher. 

(c) Spaclng insula- Preferential 30 pcr cent. ad ZOpercent. 
tors. revcnue. valorem or two ad valorent. 

annas pcr gross, 
whichever is 
higher. 

(d)  Cciling 



Preferential rate of duty 
if the article is the pro - 

Ttem protective 
No. Name of article. Nature of Standard rate of rates of duty.. 

I duty. duty. 

ELEOTRIOAL EARTHEN- 
.WARE AND POROE- . 
LAIN, the following, 
namely-contb. 
(d) Peillng roses- , 

(a) fltted . . i Preferential 

I 
I 

(ii) notfltted . I Preferential 
. . I revenue. 

! 
(e) Jolnt-box cut- . 

(iii iiot Btted Prefereiltial I revenue. 

RUBBER-INBULATED Revenue . 
COPPER WIRES AND 
GABLES. no core of 
which, . other than 
one speelally desfgn- 
ed as  a pilot core. 
has a sectional area 
of less than onn- 

higher. 
30 per cent. wl 

valorem or eight 
anma per dozen, 
whichever is. 
hlgher. 

20 er cent. 
Jvnlorem. 

20 per cent. 
ad valorem. 

30 per cent. ad ZOpercent. . . . . 
valorem or eight ad ~dOre?n. 
rrnnas per dozen, 
whichever is 
higher. 

30 p a  ce&. cd 2Oper cent. 
valorem or six ad valorem. 

- =  
I =: 

annas per dozen 
, whichever 1; 

higher. 
6f per cent. ad . . 
wlorem. 

not. - I 

SECTION XVII. 



I I I 1 Preferential rate of dlltv I . 
if the article Is the ird- 

duo0 or mnnufncture Duration of 
protwtlve 

rates of duty, 
duty. duty. 

Unit* 1 A l3rIti.h 



Indian Tariff.  [ACT XXXII 

No. duty. 

In such quantities 
as may appear to  
the Collector of Cus- 
tome to be reason- 
able. 

and acc&orles there- 
of ; B ~ S O  MOTOR VANS 
and MOTOR LORRIES I 
Imported complete. 

NOTOR OARS Includin~ 1 

parts and accesso- 
ries thereof, provld- 
ed that such articles I 
as are ordinarily also 
used for other puc- 
poses than as parts 
and accessories of 
motor kehicles In- 
cluded In this item or 
In Items Nos. 75 (2) 
and 75 (3) shall be 
dutiable a t  the rate 
of duty speclaed for 
such artlcles. 

MOTOR CYCLES and 
XOTOR BCOOTERB and 
articles (other than 
rubber tyres and 
tubes) adapted for 
use as parts and ac- 
ces~orles thereof ex- 
cept such articles as 
are also adapted for 
use as parts and ac- 
cessories of motor 
cars. 

MOTOR OXNIBUBES - 
chassis of moto; 
omnibuses. motor 
vans and motor lor- 
rles . and arts of 
rnechanicaiPy pro- 
pelled vehicles and 
accessories not other- 
whe specifled ex- 
cluding rubbe; tyres 
and tubes and such 
parts and accessories 
of motor vehlcles in- 
cluded in thls item as 
are also adapted for 
use a s  parts and ac- 
cessories of motor 
care.. 

15-(4) CARRIAQES and CARTS 
which are not 
mechanicaliy propel- 
led not otherwise 
spdifled, and cycles 
(other than motor 
cycles) imported en- 

I tire or in s&tions and I 
parts and accesso- 
rlea thereof ; exclud- 
ing rubber tyres and 
tubea. 

1 I 

Revenue . 

Preferential 
revenue. 

Revenue . 

Preferential 
revenue. 

Preferential 
revenue. 

Standard rate of 
duty. 
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Preferential rate of duty 
If the article Is the pro- 

duce or manufacture of Duration of 
Itam , Nameofarblcle. Nuturaof Btandardrnto of . 
No. duty. duty. 

2& per cent. ad 
valorem. 

for inland and har- 

of machinery as dc- ( 
fined in ,Item No. 72 
or No. 42 (3) shall, 
when separate1 Im- 
ported not be feem- 
ed t o  ' b e  included 
hereunder. 1 

L I ~ H T  S-e . . ( . 
F U R N I ~ R B  TACKLX Revenue . 25 per cent. ad 
and APPAREL, not I valorem. 
otherwise desczibed, . 
for steam-sailing, 
rowing and other ., . vessels. 

SECTION XVIII. 

SCIENTIFIC AND PllECISION INSTRUMENTS AND APP 
CLOCKMAKEBS' WAKES ; MUSICAL 

7 7  INGTRU~NTB, APPA- Referential SO per cent. ad 
RATUS and APPLWN- revenue. valorem. 
CEB other than alec- 
trlcal, all sorts not 
otherwhe specued, 
lncludlng photogra- 
phic, sciedtiic, philo- 
sophical and surgical. 

77  (1) INSTRUMENTS, APPA- . . Free . . . 
RATKIB and APPLLAN- 
CES imported by a 
pas;engcr as part of 
his personal baggage 
and In actual we by 
him in the exercise 
of his proiesslon or 
calling. 

77(2) OPTICAL I ~ s m n a r e s ~ s ,  Revenue . 25 per cent. ad 
APPARATUS and AP- valorem. 
PLIANCES. 

78 CLOCKS~U~WATCHES Revenue . 50 per cent. ad 
and parts thereof. valorem. 

70  M U ~ I ~ A L I N S ~ U H E N T B  Referentiil 60 per cent. ad 
and parts thereof, revenue. Valorem. 
all sorts not other- 
wise specified. 

70 (l) The following MOSIC~L.  Revenue . 60 per cent. ad 
INsT~ubcExrs, name- I valorem. 
ly complete organa 
add harmoniums and 
records for talking 
machines. SECTION XIX. 

ARA'IUS ; WATCEMAPERS' 
INSTRUMENTS. 

$ ,  ARNS AND AMMUNITION. 

Save where o t h v i s e  
speclfled, all articles 
which are arms or 

par €8 

6'1 

Revenue . 50 per cent. ad 
valorem. 

. . 
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Indictn. Tariff. . . . [A& -urn . , . .  

Name. of article. Nature 01 
duty. 

Preferential rate of duty 
It ~~=,@.rticle is bhr pro. 
duce ormanufactflre of Duration of 

Standard fate of 
duty. 

protective . vt.,. I r a t e  of duty. 
~ ; l K . d  A British I Kloidorn. I ' Colony. I 

parts of arms wlthln 
the meonlng of the 
'Indlan Arms Act 
1878. (excludln~ 
springs used fot atr 
guns), all tools ueed 
for cleaning or put- 
ting together the 
eame - all machines 
for daking- lohdlng, 
closing or ' capping 
cartridges for arms 
other than ritled 
a m  and all other 
aorta of ammunition 
and military stores 
and any articled 
which the Governor 
aencrsl in Councll 
map by notification 
in (he Gazette of 
India declare t o  
be ammunition or 
military storer for 
the purposes of this 
Act. 

parts and accessoz 
r i a  thereof. 

Subject to the exemp- 
tions specifled ~n 
Item No. 80 (3)- 
(a) Barrels whether 

dngle o; double 
for firarms. in: 

I Revenue . 

(b) Main springs and Revenue . 
magazinc springs 
lor ilrenrme, in- 
cluding gas guns, 
gas rifle8 and gas 
pistols. 

(c) Gun stocks and Revenue . 
breech blocks. I 

(a) Revolver cylin- Revenue . 
ders, for each cart- 
rldae they will 
carr 

(e) Ackons (inclnd- 
ing skeleton and 
waster) brccch 
bolts And their 
) lads ,  cocking 
piecea, and lochs 
for nluzzle load- 

Revenue 

ing arms. 

5& 
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'item 
.No.. 

-- 
Standard rate of 

d l t t ~ .  

preferential rate of duty 
-if the article 18 the PIC- 

duce or  manufacture of 
, Name of-article. Nature of 

duty. 

---- 

Duration o t  
The Protective . 

Unlted ' A ~ r i t f s h  rates of duty, 
Kingdim- 1 Colony. 1 

~ubjeb t  to  the exem 

Item No. 80 (3)- 
conld. 

(f) Machines lor mak- Revenue . 
ing, loading, or 
closing cartridges 
for rifled arms. 

60 per cent. ad 
vdmem. 

( 0 )  Machines for cab- Revenue . 
. . 

50 per cent. ad 
valorem. 

Free . . 

I 

-. 
ping cartridges f6r 
rifled arlns. 

The lollowlng ARBCS, 
AYYUNITIONG and 
~ I J T A R Y  STORE8 :-- 
( a )  Arms forming 

part of the regular 
eouioment of a 

miiitary naval- 
Roval & ~ o r c e  o; 1 

( b j  A- revolver and 
a n  automatic pis- 
tol and ammuni- 
tion for such revol- 
ver and pistol up 

gular forces or 
o i  the 1ndhn '~ux i -  
liary Force or  the 
Indlan Terrltorbl 
Force or a gazetted 
police officer or 
(ii) certified dy the 
commandant of 
the coros t;o which 
such bfecer be- 
longs, or, in the cast 
of an officer not 
nttachet t o  any 
corps, by the offi- 
cer commandipg 
the station or dis- 
trict in which such 
o5cer is seiving 
or, in  the case of a 
police officer, by 
a n  Inspector Gene- 
ral or Commis- 
sioner of Police, to 
be Imported by 
the o5cer for the  
purpose of his 
equipment. 

(c) S~vords for pre- 
sentation as  armv 
or volunteer 

( d )  .Arms, ammuui- 
tlon and military 
stores imported I I 

with : ,  

59: 



Nnmo of artiole. 

MILITARY STOXE8 

! ' belna a unit noti- 1 fled f n pursuance 
of the First Sche- ' dule to the  Indian 
ExtradltIon Act, 
1903. 

(6)  Monls tubes and 
patent arnmunl- 
tlon Imported by 
o ~ c e r s  command- 
ing Brltlsl~ and 
Indian regiments 
Or volunteer cnrnr 

a n  antkiGariah 
value : maannic nud 
theatrlcai and fancy 
drcss sword3 pro- 
vided they a;e vlr- 
tuully useless for 
otfenslve or defensive 

urpoacs ; and l r h e  
rntende~i exclasively 
for domestic agri- 
cul t t~rai  and 'indus- 
trial purposes. - 

CARTRIDGE o ma, 
filled a n d  empty. 

Indian Tariff. - [AOT XXXII 

MISCELLSNEOUS QOODS AND PRODUCTS NOT ELSEWHERE INCLUDED. 

82 1 C O p e p r e  . 
82 (1) . IVORY, rnan~lfnctured 

not n then~ i se  speci- 
Bed. 

.82 (2) BANQI.ES nnd m a n s  
not uthemlse speci! 
Bed. 

83 BRUaHES, all sorts . 
Toy8 QAXES PLAY- 

ING 'CARDS And re- 
quisites for  games 
and sports bird @hot 
toy cnnnods, air 
and  air plstola tor 
the  time belug en- 
cluded iuany p : ~ r t  ot 
Brltish lndla from 
tho opeiatlon of all 
thc  prol~ibil,lons and 
directlous coutaincd 
In the  Indian Arms 
AcL 1878 and bows 
a nd'arro<a. I 

Revenue . 26 per cent. ad 
cabrsm. 

Revenue . 60 per cent. ad 
mlorem. 

P r e f e r -  1 
ential re- 

P r e f e r -  
entinl re- 
venue. 

venue' - 1 
60 per cen ad 

oalormt . 
30 per cent. ad 
aalorem. 

60 per Cent. ad 
aalorm.  

... 
, ... . 

20 per ccnt. 
ad salorem. 

40 ercent. 
a f v a l o r m .  
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equnl to  the amoutit 
Of tlle excise duty 
f m ~ o s e d  hv that  A c t  

Nature of Standard rate 'oi 
duty. duty. 

P r e f c r -  30 per cent. ad 
entlal re- c a l w m .  
venue. 

P r e f e 1- 50 per oent. ad 
entlal re- cdorem. 
venye. 

Preferential rate ot duty 
If t i e  artlcle Is the pro- 
duce or man~~fao[ure of 

40 ercent 
arYwloreri. ... 

SECTION XXI. 

WORK8 OF ART AND ARTICLES BOR COLLECTIONS. 

PRIHTs ~ I P Q ~ A V I I T ~ S  
and P ~ C T ~ R E S  (in- 
cllhling photographs 
and plcturc post 
cards) not other- 
w k e  8;eelfled. 

ART WORKS OP not 
othkrwise specified. 

ART, the following 
WORKS OF :-- 
tuarv and p \ % k  1 lntrkded to  be u t  
np for the pu&lc 
beneflt In a pul?llc 
place and (2) mento- 
rlala bf n publlc cha- 
racter Intended t o  
be putup I I I  a public 
place, fncludlng the 
rnaterlels used or to  
be 1 > 9 e ~ l  In they; con- 
~ t rur t ion  whet,her 
worked o; not. 

and antique colns. 

POSTACE Bpflcpg 
whether used or nn: 
used. 

Durntlon of 
prut811tlve 

rates ofd~rty. 

SECTION XXII. 

ARTICLES NOT OTHERWISB SPECIFIED. 

87 A11 other afilcles not Revenue 25 per cent. .ii . . ,.. 
ot!iernlse speclded talorem . 
i n  I 1 1 
Importcd by post. 

THE SECOND SCHEDULE. 
01 
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THE, SECOND SCHEDULE. 

EXPORT !CARIFF. 
-- 

10.1 Names of arttrlea. Per 1 Rate of duty. I 
JUTE, other than Bimlipatam, nte. 

Earr JUTE- 

I (1) cuttings . . . I Bale of 400 Ibs. 

1 (2) All other descriptl~os r . . . . 1 Bale of 400 lbs. . . 
JU~EMANUPACTURES when notin actual rise 

as boverlngs, reieptacles or.bihdfngs; for 
other goods- 

I 
I 

Rs. A. 

1 4  

4 8 

I (1) Sacking cloth bags, twist. yarn,roW Ton of 2,240 lbs. . I I 20 0 
and twine). 

(2) Haslam and all other descriptions 
Of jute manufactures ngt ot.herwise 
specitled. 

SKIKS. 

RAW SKLV~ , , . . -  
RICE. 

Ton of 2,2$0 Ibs. 

-4d calorem . . . 

32 0 

5 per cent. 

4 ( EIOE, husked or unhusl,ed including rloe Tndianmaund of 82 2!7Iba. TWO annas and threepies. 
dour but excludingrice, bra(n and rice dust avoirdupois weight. [ which are free. I 

THE THIRD SCHEDULE. 
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. The Indian Tea Cess Act, 1903 

THE THIRD SCHEDULE. 
Aam REPIALXU. 

(See ~eotion 13.;) 

Xo. Short t~t le .  l?xte;lt of repeal. 'L 2 I 3 I- 4 

The 1nclbn~ariff (A& .aent)Act, / Somuch as b unrepealed. . I 1903. 

. An Act t o  reviv! nd -continue So much as  faunrepealed. , 
M i o n  8B of tle Y ~ h n  TariK 
Act, 1894. 

1894 111 . . . 
1899 

1902 

-- 
P 

Ada of Ue Gmernor Genrrol in Cmrneil. - 8 

The Indian Tarlff Act, 1894 . . ; The whole. 

XIV . . . 
VIII . . . 

The Gdian Tarlff Amendment Act, 
1899. - 

The ~ n d h n ~ a r i f f  (Amendinent)~ct, 
1902. 

. 

. 

I Actd of Lhe Indian Le~islalure. I . , 

So much as ia unrepealed. 

Somuch as fs unrepesled. 

. 

. 

The Indlan Tariff (Amendment)Act, The whole. 1 1921. . z 

r 
The Repealing agd Amending Act, 

1914. 

TheTndianTariff (Amendment)Act, 
1916. 

So much of the First. Schedule as 
relatesto the Indtnn Tarlff Act, 1894. 

SF much as Is unrepealed. 
I ~ 

The Amendlng Act, 1916 . . 
~heIndhnTarlff(Amendment)Act, 

1917. 

SO much Of the Schedule a s  relatea t o  
the Indlan Tarift Act, 1894. . 

So much as  i s  unrepenlcd. 

. 

1027 V . . ThelndinnFinunceAct,1927 . I n  the titale a?$ preamble the words 
and figures the 14diau'~uriff Act, 
1894," ; section 4 and Sche&uleII. 

1925 

1925 

1926 

1927 

1 9 2 7 1 X X  . . The B~mboo Paper Indostrg(PET The whole. I tr<tio~)Act, 1927. 

The IndianFinance Act, 1928 . I n  the title and preamble the words 
and figures " toremit or Gary certain 
duties leviable under the Indlan 
Tariff Act, 1894," ; section 3 and 
Schedule I. 

X1V . . . 
XXV . . . 
XVII . 
111 . . 1 1927. 

TheIndianTariff (Amendment) Act, 
1925. 

The Bamboo Pa  er Industry (Pro- 
tection) Act, 1825. 

TheIndlanTarifi (Amendment)Act, 
1926. 

The Steel Industry (Protection) Act, 

Somuch as Is unrepealed. 

SO much as is unrepealkd. 

The whole. 

The whole. 
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.. . Aclr of lils Indiati Le&lalure--contd 

1027 XXIII ' . . Thr Indlan Tarlff (cotton Yarn 
Amendment) Act, 1927. 

. 1027 XXIV . . The ~ n d ~ a n ~ i i i f  (Amendment)Act, 
1927. 

1928 1 V111 . . The St.eel 1ndust.ry' (Prot wtion) Act, 
' I 1:!28. 

1028 X V n  . . . The Match Induetry (Protection: 
Act, 1928. 

1 9 2 9 I V  . . 1 The IodfanTarlff (Amendment)Act, 
1929. 

1920 VI . . . The IndlanFlnanceAct,lD20 . 
?. 

1930 XI  . . . The IndlanTarlR (Amen incnt) Act, 
1930. "r 

I030 XIS . . . Tbc Steel Indu~try..  l(~rot:tbn) Art., 
1930 

1020 XVII . . . TheCottonTe%tl1eIndustry(Protec- 
tlon) Act, 1030. 

1031 II . . . The Steel Industry (Protection)Act, 
1031. 

1981 III . . ; The Gold Thrend Induetry (Protec. 
tionl Act, 1931. 

1931 XV . . . The Whpnt (ImportDutyrAct. 1931 

1031 S X I I  :. . . The Kenvr Chrmk?al Industry (Pro. 
trctwn)ACt, 1 W 3 .  

1032 111 . . . The Whwr tm ort Duty (Extend 
log) Act. 193L! 

1082 V . . . Th? Wlre and Wire h"sl1 Indust0 
(l'rotcrGl*~n) Ar t ,  1932. 

1032 VI . . . The nsmhoo Pspcr Industry (Pro- 
tection) Art.. IWJl .  

1932 XV . . . The lndlnn Tarlfl (Wlrelcsb Rrond. 
castlug) Ameudme~~t Act. 1932. 

1932 XXV . . . The lndlsn Tnrln (Gttavn Trade 
Agreemen( )AmendnjeutAct,l832 

1933 1V . . Thecotton TrXtl ie lodu~tn Protec- 
tlou (An~cndme~~t)Act ,  1823. 

1933 V . . . The \%cat Import Dot.> (Extend. 
ing) Act, lU33. 

1939 V1I . . . ThelndlanFlnance Act, 1633 . 

1033 VIII . , . Ttlt: Indian Tarifi (Ottnwa Trade 
-A~rretrr~ent) Supr+lem_e~~ary 
Amrodnlent Act, 1~3.3. 

1938 XIV . . . T l ~ r  l ~ ~ d l n n l a t ~ l l  (Amrudment)Act, 
1033. 

.- -- 
Extent of repeal. 

4 
L\ 

The Whole. 

The whole. 

The whole. 

The whole. 
, 

The whola. 

The whole. 

The whole. 

The wholc. 

The whole. . 

Jn the tltle a ~ d  presmt,le fhe v ~ r t r s  
and' e g u r ~ s  tr, v s n  vr;tall. d111lrs 
Irvlst,le under (be 111dIan Tnrifl A r t  
1804 "' nectlons 4 nnd -iA a d  
~ c h & i l e  1. 

The whole. 

The whole. 

So much a s  ia unrepeakd. 

The wbde. 

The whole. 

The whole. 

The wholc. 

The whole, 

Thc whole. 

The whole. 

The nhole. 

I n  the title a?d ~ r r o r n b l ~ ,  t l~e  words 
8Ild ~ I ~ ~ I T P S  LO 'HIY CCrlblG dutiee 
le\irl.lr under t l 1 1  Indlah Tullfl Act. 
lBO4," and swtjun 3. 

The whole. 

The whcle. 
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